157 Re § ort Duration

[ 13 MAY 1970]

Discussion 158
Hanse g THE  VICE-CHAIRMAN (SHRI
(3) Page 6, line 17, for *“1969” AtKI:}':‘R ALI KHAN) : That is irrelevant
substitute ‘ 1970” a s stage.
Yanuse 16 ’RSHRlll SUNDAR SINGH BHANDARI
li 6, for “ship”|* ajasthan) : Compensation for the
i page, G 3 1T P copies of the  Bill?
(5) Page 9. line 37. for “ship”| SHRI BHUPESH GUPTA : 1 keow
substitute “ vessel ) that you are interested in compensation
(6) Page 10, line 5, for ‘“ship”| because the Rajmata is with you. Sir
substitute * ressel” ltt ]SM bcngr to give compensation directly
. wehin? [ 1O r. undar Slngh Bhandari. Wh
(7) Pags 10, line 8, for “ship”|. .. ] ! Vhy
substitute © sessel” ICI:)?:;;:}sthlolyll 'thlS thing? We are against
Clawse 19
(8) Page 21, line/ 46 for “1969” WSHRi SUNDAR SINGH BHANDARI:
substitute ‘ 1970” ¢ know why you are against i.

2. T am. the efore, to recurn herewith
the said Bill in accerdance with the pro-
visions of rule 1: 1 of the Rules of Procedure
and Conduct «f Business in Lok Sabha
with request hat the concurrence of
Rajya Sabha i1 the amendments made
by Lok Sabha be communicated to this
House.”

(11}

“In accori'ance with the provisions
of Rule g6 f the Rules of Procedure
and Conduct of Business in Lok Sabha,
I am directtd to enclose herewith the
North-Easter 1 Council Bill, 1g70, as
passed by L¢k Sabha at its sitting held
on the 11th May, 1970.”

Sir, I lay b th the Bills on ihe Table
of the Housc

RE CIRCULATION
P JRSES

OF THE PRIVY
BILL

SBHRI BHU 'ESH GUPTA (West Ben-
gal) : Sir, I iave a submission to make.
I understand that the Privy Puises Bill
is going to t= introducea in the other
House on the 18th. Surely, before the
introduction they circulated this Bill tp
the Members of that House. In this
case the Gove nment should make copies
of the Bill av: lable to us also in advance.

SHRI OM:
Kashmir)

MEHTA

: Ve will

(Jammu and
do that.

SHRI BHUPESH GUITA : And tell
them not to give compensation to the
former ruler .

THE  VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) * Mr. Raju.

SHORT DURATION DISCUSSION
UNDER RULE 196 REGARDING
THE DEMAND FOR A SEPARATE
TELENGANA STATE

SHRI B. V. RAJU :Andnra Pradesh) :
Sir, 1 beg to raise a discussion on the
lIatest developments in relation to the
demand for a separate Telengana Srtate.

Mr. Vice-Chairman, Sir, we are now
discussing the present situation in Andhra
Pradesh with particular reference to Telen-
gana. I request the House to bear with
me for a few minutes and remind themselves
of the happenings that took place in the
year 1g69.

Sir, before I go into the merits of the
case of Telengana, I would like to remove
any misunderstanding about the Telen-
gana arca and the people of Andhra
Pradesh or tne people residing in the
Teiengana region. It has come to our
notice that in some quarters this agita-
tion is being represented as a hatred
campaign against the people of the
other region. I would like to correct it.
It is not so. It is far from the truth.
Secondly, we hear here and there that
this is an agitation engineered and encoura-
ged by a class of landlords and capitalists.
It is far from the truth. I would like to -
remove these two misunderstandings or
misapprehensions about this agitation.

Sir,.I am a public worker, as you know,
to which you have been a witness for the
last forty years. Sir, it has heen your
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good fortune to be in politics in the erst-
while State of Hyderabad. I am also a
humble worker for the last 34 vyears.
I would like to recall the sacrifices made
by the people residing in that area.
Sardar Patel used to say that Hyderabad
is the belly of India, 15 the stomach of
India. It glves nourishment and also
it worries us with all the diseases. Se
let us take care of the belly and we take
care of everything.

Sir, if Hyderabad was not integrated
in 1948, what would have been the fate
of India, where would have been India’s
unity and integrity, physically and other-
wise? It was <he 14 months’ sacrifice
-by the people of Hyderabad, the Marathi-
speaking people from the five districts,
and the Kannada-speaking people from
the three districts, and the Telugu-speaking
people in the remaining eight districts.
Sir, they had sacrificed for 14 months.
For what? For two obhjectives: integra-
tion of the State of Hyderabad into India,
and democracy.

Sir, this cannot be forgotten by the
people residing in the rest of India.
Hyd:rabad through its struggie produced
two great personal ties, one a great leader,
Swami Ramananda Tirtha, the great
fighter, who was also in the Lok Sabha
for some time and, another, the able
administrator, Shri B. Ramakrishna Rao,
who happened to be a Member of Parlia-
men., but who is no more. These two
great personalities were cosmopolitan in
their outlook. Swamiji ts still with us.
The people of Telengana are reputed for
two things, Sir, for their cospmopolitan
outlook and for their hospitality. T would
tutn to this side and remind the Members
of the ruling Congress Par'y when they
attended the Congress Session in 1967
what hospitality they received. I would
like to remind the leadership of the Con-
gress ruling party that when Maharashura
was in a difficylt situation because of the
Koyna earthquake and could not hold
the Session, it is the people particularly
from Hyderabad who hosled it. 1 repre-
sented them and I said I would host the
Session within a week. They know how we
came to the rezcue of Delhi. Now when
we are in difficulty, if Delhi is silent and
if Delhi is indifferent, where should we
look to? We have no other father, only
- one father, thar is, the sacrifice that was
made for the political integ-ation and
unity of the country.

[ RAJYA SABHA ]

Discyssion 160

Sir, I do not want to take much tims of
the House. The history is known to
everyone. We left our homes. We were
away for 14 months at the borders of our
State. We used all types of technique
that Gandhiji taught us and wec were
able to kick the ball into the goal.

In 1946 when our leaders approached
the Delhi leadership what our leaders
were told was that it was possible that
in 1947 the British might leave India.
Therefore, they wanted us to see if the
Nizam could come to Dalhi for talks.
What we did was we actually brought
down the feudal dyaasty. We did nnt stop
there. I would now turn te this side and
address the Communist triends and congra-
tulate them. It is the people of Telengana
who actually were the pioneers in agrarian
revolution. The 1947 Telengana Movement
shall not be forgotten. What was the
result of that? The revolution was not
a failure. It gave us in 1953 a piece of
leg'siation, land reforms for India...
{Interruption by Shii K. P. Subramani Mrnon)
I am giving the hisworical facts, and not
an opinion. I am not casting an aspersion
“on anybody. That piece of legislation
is the model for the resc of India. Swami
Ramananda Tirtha from Marath wada
was the leader for all of us. The friends
from Karnataka. the three districts, and
we from Telengana, we sat for days and
nights and produced what we call the
Bhagwadgita for the peasantry. Now
this is the achievement of the Telengana
area and this is what it has contributed
to the agrarian economy. I am going
into the history only to reveal the true
facts behind the present agitation, what
exactly it is and what are the motive
forces. That is the only purpose of my
saying all this.

The third thing is, Hyderabad is a
bridge between the South and the North.
We never entertained any feelings of
South and North or FEast and West.
Even when the great agitation was going
on against Hindi, we were not partisan.
We were neither pro-Hindi nor ant'-
Hindi. We heid the balance and we
were acuually the people who said that
bilingualism must be there, that the two
languages should be there, that is, Hindi
and the regional language; they should
be there and they should have equal
stacus, and icis necessary for every student
to pick up these two languages. In fact,
in Hyderabad, as you know, every one
of us is in the know of four languages.
My mother tongue is Telugu. I speak.
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English, I speak Jindi and I speak Urdu. SHRI A. P. CHATTERJEE : Do
And I can writ: in all four languages. | not use words loosely.

This is common Now such a brilliant

people, fighting secple. sacrificing people,| SHRI BHUPESH GUPTA (West
are to-day in difficulties. Why? Sir, | Bengal) : The so-called British democracy
this is a movem nt going on all over the | gave the Nizam to your area.
country. But it is not perceivable. It is

not being recogised in the manner as SHRI V. B. RAJU : I said relatively
in the Telengan . area. This is an agita- , speaking.

tion coming fror. a backward area. And
I am sure all t} » backward areas in this
count'y will w.ge such a war against
oppression. Thi is my speculation. Un-
forcunately, some incidents have happened
in such a mann:r that they are capable
of being mi.un lerstood. Sir, it is not
a movement for a break-up of linguistic
States. It1s no a movement for bringing
back multilingu 1 States. And it is not
a boundary dis wte. Everybody in this
House who comr s from the Marathwada SHRIV.B.RAJU : They were demo-
arca or the Kariatak area is a witness— | crats at home and might be they were
Kollur Mallapa | who is a Member of| autocrats or imperialistic outside.

this House kn(ws about ity Mr. Shcr{

Khan knows &joit it—that when we, SHRI BHUPESH GUPTA : Sir, the
broke up Hyd rabad, we did it very | Nizam’s harem was certainly democratic—
peacefully. We sat round a table and| highly populated.

evolved two pr iciples—majority in the

village and cortiguity; we took village{ SHRI V. B. RAJU : This area suffered
as the unit. W laid down the principles | under the Bahminis, the Qutb Sahis
and gave them o our subordinate officers. | and the Asaf Sahis; it suffered terribly.
They drew the line and we accepted it. | Sir, it is backward not in terms of economy
And there has ot been any murmuring, | only. Education was denied. There was
any trouble, ti.] now. We behaved in| not even one high school in a district.
a democratic vay. So if the Telengana | That was the state of affairs. The area
people are nart »w-minded, how did they | was so backward. Everybedy who visited
adjust themselvis to this pluralistic socio- | the Hyderabad city, looking at the palatial
cultural existenc:? Telengana is not second | buildings there used to carry a wrong
to any area in maintaining tolerance. impression that it was a rich area. The
rural area was so neglected that the people
always suffered . .

THE VICE-CHAIRMAN (SHR1
AKBAR ALI KHAN) : It was only a
casual observation.

SHRI A. P. CHATTER]JEE : That
only shows where the wind is blowing
“Liberal British democracy” for “British
imperialism” —these are the words he is
using.

S S S ——— A

Now, Sir, v hat happened? It is in
1950. after ha ing existed separately in| SHRI K. P. SUBRAMANIA MENON
the Hyderabac State for eight years| (Kerala) : Now they suffer under the
after the policr action, we in Telengana | present regime.
wanted a bigger State. One thing should
not be forgotte , i.e. the coastal area and CTed
Rayalaseex%m, <nown as Andhra area,| SHRIV. B'RAJUL' tI“S“Ot atmob\éemcirz
and the Teleng: na area, with a population | 28alnst anybody. Le rlne tn?e d forn:hc
of more than 1; million, these two areas, understood. It 1}:. we wsltoterof Andhra
politically had existed separately under | formation of a 1gg\¢;1: la dh Finally
two systems fo 150 years. Rayalascema | What was known asP 153 a;: EIZ“I.xe emacr:
and the coast:| area happened t» enjoy | it became Andhra Pradesh. b; “{1 d
whatever good. whatever benefit that | Some friends who }:\_'a{:t_cd 1 ltgh ec%cz
came from the liberal British democracy, | Lelugu Nadu. I thin }i[ wou E}VT nl

hereas  this aea . . . all right, similar to the name of ami
v Nadu. Butthe word Andhra was imported
and ultimately it became Andhra Pradesh.

SHRI A. T CHATTERJEE (West| ., what happened? There were all
f_Bengal) : Liberal British demoeracy? Did | these troubles at tnat time. It was
it ever exist? the people of Telengana, one small section
of the people, including yourself and

SHRI V. B RAJU : I used the word | myself, who wanted a bigger State. Tt iz
“‘whatever.” not by the sacrifices of friends from Andhrs

6—33R. S./70
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‘hat this bigger State was fo-med. If
1t were so, then I should like to say that
n 1953 waen the Anlhra Stale was
separated from Mad-as, fo- reasons known
to themelves—T do not want to go into
them now—the views of Teclengana were
not associated and the pzople of Telengina
wa:e no* part of that movement. Oaly
in 1936 when soms of us said that a bigger
State of Andhra P.adesh where more
than 30 million Telugu-speak'ng people
could live under one rtoof, would be
interesting and quicker developm=ent would
be there, that it happened. Itis the
peop'e of Telengana who were actually
responsible fo: the formation of the bigger
State. Sir, at that time an agreement
was entered into by eight people, four
from the Telengina arca and four from
the Andhra area. Quat of these eight
gentlemen, two are no more—Shri Rama-
krishna Rao and Shri A. Satnarayana
Raju. Among the remaining six, one is
Shri Gopala Reddy and as a Governor,
he may not be able o express any views.
Among the remaining five, only one says
that the State should continue as a big
unit. The remaining four have their
own views, pa-ticularly Konda Venkata-
ranga Reddy and D: Chenna Reddy
want a separate State.

b~

T [
SHRIMATI YASHODA  REDDY
(Andhra Pradesh) : Who is the one who
is against separation? . .

" SHRI V. B. RAJU : Shri J. V. Nara-
gingha Rao. Shri Konda Venkataranga
Reddy and D:. Chenna Reddy want
separation. Of the remaining two, Gautu
Latchanna, who belongs to the Swatantra
Party, is for a sepacrate State. Mr. Sanjiva
Reddy feels that it does not matter if the
Telengana people want to separate. I can
say that out of the eight signatorics, two
are no more and out of the remaining six,
one is a Governor and four of the remain-
ing five would like the matter to be decided
to the best satisfaction of the Telengana
people. This is the factual situation,

Now, Sir, who stacted this agitation ?
It was started by the intellectuals of this
area. As I have said, the rural people
of the Hyderabad Sta'e were denied all
facilities. Oaly the city had all the faci-
lities. As T said, there was not a single
high school in one district. After Hydera-
bad attained its freedom, after the for-
mation of Andhra Pradesh, education
facilitics were provided and the advance-

[RAJYA SABHA]
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| ment in education was considerable. There

was horizontal mob:lity, The children
of the rural peasantry who f{or the first
time had received education in the life-
time of their familics began to march to
the urban areas for higher education and
for ecmployment opportunities. And these
young men who came into the urban areas
had no social moorings. When they had
no e€mployment there they could not gn
back to the rural areas and fit in there.
Thus there was a big gap between the
declining generation and the new genera-
tion. When they came expecting that
they would get employment, they had
no jobs, When they asked for jobs, some-
body said, the jobs have been taken away
by the Andh-a friends. The youngman
felt aggrieved. According to the Wanchoo
Committee report, 4388 jobs which were
due for Telengana were fillad by non-
domiciles. So the youngman felt aggrieved.
I am not giving my comments. The young-
man felt that the politicians broke
the agreement. The man who was suffer-
ing from unemployment, who is angry,
he does not look to all these things, He
m'ght be misled. He felt aggrieved. He
felt that the breach of the agreement has
taken place. Sir, if that agreement were
not there, nothing would have happened.
For all the mischief, the agreement is
responsible. It is a double injury. First of
all. you deny and secondly you break
your promise also.

Sir, that agreement was entered into
when there was an agitation for a sepatate
Telengara. The TFazl Ali Comniisvion
recommended a separate Telengana. The
Fazl Ali Commission said that T:lengana
could be a separate State for five years
and after five years’ experience, if two-
third majority of the Assembly decided
to merge, then it could be done. The
Delhi leadership, particularly Pantji advised
for a bigger State and these {our leaders
from Telengana agreed in  spite of their
stand in favour of a separate Telengana.

| They tell me, it was all oral, nothing in

writing. Panditji seems to have told them,
live together for five years and if you do
not feel happy, vou can change your
opinion later an. That is what they say.
But there is nothing on record. Itis certain
that Panditji was in favour of smaller
States; later on, he changed his opinion
for bigger States. That is a different matter.
Sir, if this matter of bigger State was put
before the people and if the people had
agreed, I think, it would have been better.
The people were not told. Only a few
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his side and four from
Declhi. The four gen-

1zana pleaded for a
h~ beginning.

1eaders, four from
that side, agreed a
tlemen from Tele
sepirate State in

The youngman, who is denied a job,
feels aggrieved b
provided two mair things—one is employ-
ment and the othe is development.  And
Sir, this agreemen’ .s not for give and take.
The people of Tel ngana wanted nothing
from Andhra; this must be made known
1o the House. Ev n today the people ofi
Telengaaa do not want anything from
Andhra, What tle agreement provided !
was that Telengan..’s surpluses should be:
spent in Telengany, i.2. the poor man’si
money should be sp2nt at poor man’s place .
and the Telengan: jobs should be given |
to the Telengana people. This is not
aclually placing a y burden on Andhra,
_ Sir, today, if Telc1gana people want to
stand on their ow: feet, reap their own
jawar, how can yc1 say they arve againgt
Andhra ? Iamno aseparatist, as Isaid,
it was I who stood trongly for integration,
1 was assaulted b the followers of the
sams gentlemen w1n now want actually
the integrated Stat . That was politics.

But the question is, Sir, what is it that
the Telengana poop'e want and what
has been agreed upna ?  They did not
wan* anything fron Andhra area, even
though they were p-=. They did not
want only one thiig—exploitation. They
were apprehensive. so they said, to avoid
any possible explr tation, that these two
things be providec.

\Vhat has been revealed between 1st
November, 1956 z1d 31st March, 1968—
nearly a period of welve years—what has
happened ? Sir, pe yple say that Telengana
has devcloped. Yes, it has developed,
it has considerabl developed; compared
to the previous d' cade, it has developed
considerably and wonderfully.  But it
should be studed from two angles.
Relatively, how I was ten years ago and
how I am now. I have improved, but how

[13 MAY 1970]

twelve years ? As T said j i
r ! aid, the jobs which
i were due for Telengana i)eoplc were not
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Sir, what has been the result of these
available to them; they have been actually

ﬁllcd_by somc others. Now they put a
question. Has any man from Telengana

sause the agreement | P€e1 cmployed in Andhra ? We have no

answer. Now it is no use sitting here and
saying that these people are narrow-mind-
ed, these fellows have no broad national
outlook. It is easy to remark, but the
wearer knows where the shoe pinches.

_The second aspect is about development,
Sir. Telengana has yielded a surplus
revenue in the revenue account to the tune
of 64 crores according to Mr. Lalit in a
period of twelve years and he worked out
taking the capital account and investment
in public undertakings and all these things.
Forty-six crores of rupees which ought to
have been spent in Telengana were not
spent. This is the one figure he has given.
The second figure, he has given, on which
the Cabinet agreed and the Government
of Andhra Pradesh agreed was that og
crores should be additionally spent on
Telengana for the reason that 58 crores
have been spent as a deficit expenditure on
Andhra on revenue account.

Sir, there is the third item on Telengana
securities. The Telengana regional com-
-mittee working on these figures has shown
about 86 crores of rupees. Eighty-six
crores of rupees should have been spent
in Telengana which were not spent,
not the 86 crores of rupees of today rupee
value, but the rupee which had a different
value ten years ago.

E*You will find, Sir, that the Telengana
area could have developed more rapidly,
if all this money had been spent and
it cannot be disputed. But what has

the Government of India done? It ap-
pointed Bhargava Committee.

Sir, the Home Minister is here. I would
very humbly submit, Sir, the Home

Ministry, Government of India, should
be the custodian of the backward areas

my friend was ten years ago and how he
is now. India has developed wonderfully,
but in comparison with Japan or in com-
parison with the U S.A.. Russia, how much
it has gone ahead ? So the two types of
comparison are t.ken i to consideration
in the matter of development. So, you
should not misunderstand when we say
that the Tclengana people feel that they
have not developel considerably in com-
parison with the Andhra¥area.

¥

and poor people. Mr. Kumar Lalit,
asenior officer of the Auditor General’s
branch came and worked out these figures.
These figures were referred to the Telen-
gana regional committee and when the
matter is under discussion, the Bhargava
Committee is appointed. Now what is
the status of this Committee? How does
it fit into the Constitution? How are
its findings going to be accepted? Sir,
as you know very well, the present law
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provides that if there is any dispute bet-
ween the regional committee and the
Government of Andhra Pradesh, the
matter will be refcrred to the Governor
and his findings will be final. Mr. Bhar-
gava is a great man, a great jurist, 1
am not disputing the person and his capa-
city, but the interpretation given by the
Bhargava Committee is entirely wrong. I
actually represented to the Home Ministry
personally that the Bhargava Commitiee
should take into consideration all agree-
ments entered into originally by the eight
persons and later on by the 45 leaders and
also decisions arrived at by the Govern-
ment of Andhra Pradesh which consisted of
Ministers from both the areas and the
understanding that had been accepted all
these 12 years. The Committee seems to
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to be tied down to that area?’’ I have
no rteply to his question.

And then, Sir, the third thing is véry
important ...

THE  VICE-CHAIRMAN (SHRE
AKBAR ALI KHAN) : Mr. Raju,
usually half an hour is allewed for such
discussions. And now you have taken.
half an hour already.

SHRI A.D. MANI (MadLyz Pradesh) :

Sir, this is an impertant mattcr.  Please
give him ten minutes more. -
THE  VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : All right. 1
will give you ten minutcs, Mr. Raju.

SHRI V. B. RAJU : I will finish it
within that time.

take a view—a very narrow view—we do
not recognize all these things as agree-

The third thing is very important and
that is politics. It is said that this move-

ments. Evcn_thc Andhra Pradesh Cabinet’s 1 ment has been started by urchins and
decision for the provision of 29 frustrated politicians. That is the ccn-

crores for the Telengana area
has not been taken into considera-
tion by the Bhargava Committee.
Anyhow, if thereis an opportu-
nity to discuss that Committee’s

3 P.u.

‘ tention of the Chief Minister. There can
be only one reply to that. If you say
that this movement has been started by
urchins and frustrated politicians, then,

ilet us take the opinion of the people.

report, I can easily place all| If the people decide that not only should

these  matters before you,
Now, what is going to happen to that
Committee’s recommendations? If any-
body goes to the High Court and says,
‘“How can the findings of this Committee
be accepted by the Government of India
and imposed upon the Government of
Andhra Pradesh?”’, nobody can answer
it. Anyhow, that is not as important
as the matter to which I am making a
reference, These items are the bedrock,
the basement, on which Andhra Pradesh
has been formed, and that basement has
been now shattered by the violation of
the agreement in respect of these two
matters. namely employment and develop-
ment. Let us take the figures of the Bhar-
gava Committee. The Bhargava Commi-
ttee said that Rs. 28 corres were due to
Telengana, So the Telengana man says
today, ‘“Not a single pie of that area has
been spent here in Telengana®. He
says, ‘“The money of the poor people has
been spent there; let it be even Rs. 28
crores.”” And what is my reply to him
when he says, “I wanted to be here
scparately in 1956, but you took me and
pul me in charge of that area and in
these twelve years even these Rs. 28 crores
have been taken away and spent there.
I have had no benefit of my being associated

Andhra Pradesh be there as it is, but we
shall have Madras also with us, we are
ready...

SHRI R. T. PARTHASARATHY
(Tamil Nadu) : The Madras peeple will
never agree to that.

SHRI V. B, RAJU : Let the pecple
say that. It is not the urchins and the
frustrated  politicians who started it.
It is actually the Osmania Unjversity
teaching staff and the students who high-
lighted this. 1t is they who did it and
there is a history for this, We, the politi-
cians, do not know how to handle the
intelligentsia of this country. And with
the arrogance that is there in us, we try
to mishandle them. It was the inter-
ference in the affairs of the Osmania
University, of the autonomy of the Uni-

with that area. Why do you want me

versity, by the Government which was
respongible for this. This has been the
beginning of the conflict. In 1957,
you may remember, in the appointment
of the Vice-Chancellor when Mr.
Sanjiva Reddy was the Chief Mini-
ster, he appointed Dr. D. S. Reddy
as the Vice-Chancellor, and the students
and the teachers of the University burnt
an effigy of Mr. Sanjiva Reddy at that
time and said, “We do not want this man.
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We want a local 1an. We want a man! AN HON. MEMBER : Were you not a
from our faculty”. So, at that time some€ party to it ?

of us interfered ar d pacified the students
and the teachers That was in 1957 SHRI V. B. RAJU : I was not a party
Again in 1966 the Government inter- | to all these ugly things. You can put any
feried with the : utonomy of the Uni- question and I am here to answer you...
versity in the appointment of its
Vice-Chancellor. There was furore. It SHRI M. SRINIVASA REDDY
all developed as a personal quarrel | (Andhra Pradesh) : He does not want to
between the Vic:-Chancellor and the | be hanged alone, he wants others also to
Chief Minister anc the matter went before | be hanged.

the High Court. T 1e High Court decided
in favour of the !jovernment. What the
Chief Minister ¢o ld do was a different
matter. But he aj pointed a person from SHRI V. B. RAJU : The next genera-
his own district. You know what hap- tion is going to do it. There is no doubt
pencd then, The techers and the students | about it. This should be a lesson to all the
joined together in preventing that man ! politicians. Now what has happened ?
from taking charg: of this office. It is There was mishandling of the students,
recorded in historv. They physically}therc was interference in the University
preveated him fro1a taking charge of his t affairs. This is how actually we built up
office as Vice-Cl ancellor., Meanwhile | almost a potential force against ourselves.
the Supreme Cow' gave a stay order. | This is one section.

That is how the stidents and the teachers

of the University were brought together | The other section is the N.G.Os., the
against the Gover iment by the Govern- | non-Gazetted officers. The representa-
ment itself. 'Th n what happened in tives of the N.G.Os. are here in this city
1958 ? Very un -ittingly some of my today. ..

collegues—at that ime I was a Minister—

interfered in the ¢ ections of the Univer- \ SHRI K. P. SUBRAMANIA MENON :
sity sutdent’s unic 1 and took sides. The  To hear your speech.

president was elected to be in favour of |

the Government nd the whole execu- | SHRI V. B. RAJU : They have met

tive was elected te be against the Govern- ’ the Prime Minister. They feel that
ment. These thre - instances were enough | their grievances can NCver be rectified
to provoke the st lenfs and the teaching = by this Government legally. They have
staff of the Univer ity against the Govern- | come to that conclusion. Why ? Even
ment. And wh n the time came, thcy? after fourteen years integration lists
took it into their hands. The separate | have not been prepared. Some ad hos
Telangana slogan was first made by the | lists have been prepared and some people
students of the Csmania University in | were being promoted through f{avouri-
a jocular way on Jannary 15. 1969. If|iism. That is their charge. They have
I remember correr ly. Even for this there | heen denied their chance. Some of them
is a history. And the foolish thing that | have already retired from service and some
the Government did was anticipating | of them are dead. So, this problem
a movement of th 5 nature ; they encour- | cannot be solved. They have come all
aged some student ' to  start an advance | the way to represent to the Prime Minister.
movement for szfeguards—the Govern- | They have been agitating since 1968. This
ment itself-did ir. It is so funny that | is what the Wanchoo Comnnittee also

(Interruptions)

there are certain (overnments which take | has recognised. In regard to service
a fancy to encou ‘aging people... matters, recruitment, — promotion, etc.
we have a funny Constitution. Our

Constitution is vague in respect of thei_se
matters. If you want to provide a safe-

SHRI KOT.A PUNNAIAH (Andhra guard for a backward area, you have to
Pradesh) : I'think youwerein the Govern- | amend the chapter on Fundamental Rights

ment at that tin > which you cannot do because the Supreme
Court judgement in Golakaath’s case 18
there.. .

SHRI V. B. RAJU : Yes. T was there
and I said so. Tt T am guilty I deserve; SHRI A. P. CHATTERJEE : What
to be hanged. Tt 3 not a question of my prevents you from amending the Consti-
personal interest.. . | tution ?
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SHRI V. B. RAJU : I would like to
know whether you have the powers to
amend it. That is what the Wanchoo
Committee said, “....because the Funda-
mental  Rights cannot be amended”.
That is what the Supreme Court said.
Anyhow, that is what the report of that
Committee says. If you have to provide
for safeguards for a backward area, you
have to amend the Fundamental Rights.
For creating an autonomous State, you
can amend the Constitution by a two-
thirds majority which we have already
done in the case of Meghalaya, But you
can create a separate State under Article
3. _So, the Constitution has made it
casier to create separate States, but...

SHRI CHITTA BASU (West Bengal) :
The framers of the Constitution foresaw

it.
SHRI V. B. RAJU : ... for amending
the Fundamental Rights ...

SHRI KOTA PUNNAIAH : Sir,
want to seek one clarification from the
honourable Member.

SHRI V. B. RAJU : No, Sir. If you

allow him, for every such interruption .

you must give me five minutes ; other-
wise, I cannot finish my speech, or else
please do not allow any interruptions,

deny them the opportunity of interrupt-
ing me,

SHRI A. D. MANI : Why deny them ?
Do not deny them. You give five minutes
to the honourable Member.

(Interruptions)

SHRI V. B. RAJU : Now about our
Federation. It is not a Union of States
as it is always said to be. There were no
independent States before we constituted
the Union. It was a unitary Government.
Thro-glh our Constitution we created
the S:i~tes, Part A, Part B, Part C, and
so on i1 1950. We reorganised in 1956.
As late 25 1969 you did something more
in respect of Assam. Article g is still there
allowing yo1 to reconstitute the States,
to reorganise the States. Our federation
is not a regid one. I would like to put
one question to the Home Minister.
In Telengana agitation, many pcople
died. many buses have been burnt and
many families have suffered. How
many more should die before they get the
benefit under article g of the Gonstitution ?

[RAJYA SABHA|
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| What are the standards that the Par-
liament has laid down for actually invoking
the provisions of the Constitution ? ‘The
Prime  Minister came to Hyderabad.
One evening suddenly she came to study
the situation in the month of June. She
said “Let the agitation stop”. Then the
Home Minister was there for two days
and he appealed to the people to stop the
agitation. From July the agitation was
stopped but nobody has moved till today.
Unfortunately, the newspapers also could

not report it there is a a satyagraha.  If
a bus i3 burnt, there is a report; t}le
Home Minister takes note of it. While

answering a question hesaid that the agita-
tion has subsided because thereis no vio-
lence, because there is no street fighting.
Is that the way to do things, Sir ? For
the last 8 months we have been requesuing
the Government of India to give  the
constitutional bencfit to the people of
Telengana. Sir, '1 am not pleading here
the casc for a scparate Telengana. I
am trying to find a solution for the Telen-
gana problem. I would like that some
solution must be found to this problem.
{ Otherwise you will be driving many
| young people in this country to join
;many subyersive movements.

i Then, Sir, you know that the N.G.Os.
{ had gone on strike for 35 days. How much
| sacrifice have they made ? Then 16 lakh
| students remained absent from their classes
! for 8 montbs. Can you imagine such a

situativn arywhere in the world, 16
lakh students remaining absent for 8
i months ?

SHRI KOTA PUNNAIAH
much damage you have done.

How

SHRI V. B. RAJU : Sir, it seems that
some friends have come prepared to
take a partiszan view. [ would request
them not to take a partisan view. I am
not taking any partisan view. I am speak-
ing here with a full sense of 1esponsibility
and with a desire to find a solution for
this problem. (Interruption) I never entered
the movement. After four months all
the political parties realised the gravity
of the sitnation. We did not know what
to do ; we were placed in a very un-
fortunate position. We lost our political
life. Sir, I did not resign from the
Miristry like dAyarams and Gayaroms
whose aim is only to get power. I resigned
| because T wanted to go nearer the people,
i As long as I was in office people disbe-
I'licved in me. The Government was going
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far away from .he people. 1
from the Congr:ss because it was
going far away from the people.

also

SHRIK. P. § JBRAMANIA MENON :
At least that ycu realise now.

SHRI V. B. RAJU : Certainly, Sir.
If T comunit a mistake, at least I have
got the courag. and wisdom to realise
that T have cor mitted a mistake, which
others dc not ¢). Sir, the point is that
the intellectuals « f our soviety are displeased
with the present ystem ot the Government,
the present belaviour and the present
high-brow attitide of the Government.
They say “We lo not want this sysitem;
we want to shapc our own destiny; we do
not believe in party politics”. That is
revolt., They sas that politicians are un-
dependable. W enever a volcano bursts,
there is some
something like a social volcano which has
burst and new ' nergy has been released.
Now the politic ans must come into the
scene and prope 'y direct that energy. It is
no use condem: ‘ng them. The present
Osmania  Uni ersity  Vice-Chancetlor
himself presided cver a convention. All
the teaching s afl. even the primary
teachers joined n this movement; even
the chaprasis a:d Government servants
joined in this movement. Now can any-
body ignore these happenings? If anybody
waats to be a public worker, he must

be able to influe: ce the public mind or he !

I a a :mable to influence the
public mind tcday. I want actually
Andhra Pradest 7o be an integrated
State but I cana«  do it, because the whole
population has v ,oited saying “Thesc are
our suspicions”. They feel that there is
political dominat orn. Why should all the
Chief Ministers come from the other
area ? Onc day, Sir, my Chief Minister
said “Telengan: has no leadership.”
I was worried ard I said that Telengana
has better leader. hip than Andhra. Even
my friend, Mr. Vecerendra  Patil, the
Mysore Chief Minister, is doing much
better than others; he was a young
collecgue of ows in  Hyderabad and
he was the Secretary of the Party
when I was a M nister ; he is a brilliant
Chicf  Minister Could not Vid~ bha

shouls quit.
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SHRI BHUPESH GUPTA It iy
difficult to understand the psychology
of some leaders,

SHRI KOTA PUNNAIAH : Why all
! the Prime Ministers from Uttar Pradesh
why not fiom other States ? Wkhat is
this psychology ? I cannot undestand it,
You must allow me to seek certain clari-
ficaticns.

SHRI V. B. RAJU : S8ir, I am not
mincing matters. 1 am putting one ques-
tion to Mr. Punnaiah who ccmes frem

nergy released, This is

Telengana. If thit hed been szid by
| Shrimati Yashcda Reddy, 1 cculd have
understocd it and 1 would have 1eplicd
to her also but when Mr. Punraizh . .,

t
|
| (Interruptions)

YASHODA REDDY :
Mr. Raju. that
irrespective of the fact where I ccme
i from, when I try to act, I act as an Indian
[ and nothirg else.

? SHRI ARJUN ARORA
! Pradeck) : You aci very well.

(
|

|

| SHRIMATI
i Let me tell my friend,

(Uuar

SHRI V. B. RAJU : I am ¢nly, Sir,
saying that thecc are tlic suspicions created
l'in’ the mirds cf the pecple there. The
: Regional Committee considered the whole
thing and it kas made scme suggesticns
that there must be some pelitical arrange-
! ments. Sir, it is on record. It was cn the
the sth of July that Shri Nijalingappa
and Shri Kamaraj came there and the
Chief Min'ster himscll wantcd a reso-
luticn te be unanimously passed in the

party.

SERI BRUTESH GUFTA : What is
your suggestion ?

SHRI V. B. RAJU : My suggestion
is that which you do not accept. Anyway,
Sir, I Lave tricd te explain the problem.
While doing so I migh: have overdone
it to the dissatisfacticn of some friends
on this side but I do not mind that be-
cause 1 must express my sincete feelings
here. Now, Sir, my suggestion is this.
The Telengana peeple by an overwhel-
ming majc1ity want to have their own
| State. (Interrupticrs)  When 1 want

give a Clief M nitter to Maharashira 71 find a soluticn and want to bring the
The ‘Telengana avca that has preduced | gifferent forces together, it is no use
such a re \rolution.a}'y clemert can certzcinly { condemning: them. Itis no use condemn-
give a Chief Minister. Sir, a politician ! ing the Telengana people.

must  understand the  psy chology ofk
the people. The man who does not study ,  SHRI BHUPESH GUPTA
psychology is wunfit to be a politician. | do yout want ?

: What

»
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SHRI V. B. RAJU : T am not here
to present what exactly 1 want because
I already said that my voice is feeble.
I cannot influence, no politician can
influsnce.

SHRI BHUPESH GUPTA : But there
are people who do not want it also.

SHRI V. B. RAJU : A scparate Budget
is already agreed to ; a separate develop-
mental plan is agreed to ; a separate
industrial planning is agreed to ; separate |
educational facilities are already there. :
The Regional Committee sits separately
with 100 Members. The latest is the Chief
Minister has agreed for separate services.
What is left is only separate politics.
That is the factual position. Am I right
or not ?

SHRIMATI YASHODA REDDY :
You cannot ask the Chair to give an
answer.

SHRI A. P. CHATTERJEE : What is
meant by separate politics ?

SHRI V. B. RAJU : The suggestion is,
anything that meets the aspirations of the
people of Telengana.

SHRI BHUPESH GUPTA : You are
an important leader. Naturally you also |
play a part in shaping opinion or influ- |
encing opinion. I believe you do accapt i
that position. I would like to krow what |
advice you would give to the people of
Telengana if they ask your advice. Let
us be very frank.

SHRI V. L. RAJU : I am putting it
for the first time because a senior Member
has asked. The Mcghalaya pattern will
do for us.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : Mrs. Yashoda
Reddy, I wanted to call you but Mr.
Bhupesh Gupta wanted to go.

SHRI BHUPESH GUPTA : I have
another meeting but I would very much
like to hear her of course.

SHRIMATI YASHODA REDDY :
He is prepared to listen to me.

SHRI BHUPESH GUPTA : I always
ove to hear Shrimati Reddy.

SHRIMATI YASHODA REDDY :J

1 am extremely grateful to Mr. Raju

[RAJYA SABHA]
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for having brought this subject for a
discussion here. This Telengana problem
has been agitating us and the whole country
as a matter of fact for more than a year
or so. I must also appreciate and tell
Mr. Raju that his presentation of the
case has been extremely good, extremely
analytical but may be it was onc-sided—
that is my opinion—but there is nothing
from which I differ from him. On 99
per cent. of the things he has said T am
one with him but I would like to place
this Telengana issue in front of the House
for very serious consid-ration both by the
Government and the Parliament and to
consider from two aspccts.  The Telengana
problem—for want of a b:tfer pame in
English at my command I call it so—has
two aspects. One is the pioblem of
Telengana as a State or as a region or
as a district itself. The second is the
problem of Telengana. Why I want to
diffcrentiate these two problems is because
I want to draw the particular attention
of this House, the Parliament and the
nation towards this one vital aspect which
is far more paramount than the problems
we are dealing with because Telengana
is an absolutely integral part of India.
Telengana in one aspect of it is repre-
senting what is happening in every back-
ward aren of India. When we have been
discussing Telangana the whole of last
year and of late ir- the last 10 or 15 days
after Mr. Raju’s arrivel in the Parlia-
ment—I am most grateful to him because
of many meetings convened between
our Members and certainly between the
other parties he must have held meetings—
two points came to my mind. One is,
I will rot say irresponsibly but certainly
irrelevantly in my opinion, solutions have
been thrown up for a problem like Tel-
engana ltke, let us hive a separite State,
let us have an opinion poll, let us have a
sub-State like Meghalaya. On this aspect
I am going to take more time because it
is important and I would like Members
of all parties and the Government to
focus  on it, This is a problem which,
as I have said, is not isolated nor can
Telengana be isolated. We know that
to-day, if we have linguistic States, it
was done under the provisions of our
Constitution and we had the S.R.C.
The reorganisation of India is the ex-
clusive prerogative of the Parliament.
No other body of people can have any
decisive role in this matter. Only Parlia-
ment can decide in its ultimate wisdom
what it should do about particular States,
whether to divide it or increase it or sub-
tract it or to add to it. It is the exclusive
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or sole right and j rerogative of the Parlia-
ment. The found g fathers of the Consti-
tution have inco porated this provision
in unmistakable t rms so that the division
of the territory of ndiain to a constituent
unit has to be en irely determined at the
national level. It has to be done on
national consider ition for the nationul
good, India being one country and not
India being as lits of countries.  Any
other method of reorganisation of the
States is a sugestion, may I humbly
8ay, which is irre evant if not derogatory
to the constitutio ial power vested in the
Parliament. It is against this background
that I should lik to see the question of
opinion poll. | have nothing against

- opinion  poll.  Ultimately the people
are the masters, whether you like it or
not. The Indiin Constitution nowhere

has accepted the principle of self-duter-
mination, referencum, plebiscite, opinion
poll, etc. in an' matter whatsoever for
any reason at an * time and this must be
very clearly kep in the minds of the
members of all pa ‘ties and more especially
by the Governmcat of India.

SHRI MULK/ GOVINDA REDDY :
There was opinon poll in Goa.

SHRIMATI ‘ASHODA REDDY
I am coming to it. After all you have
given one hour t¢ Mr. Raju and you give
me half of that tilne. The sovereignty of
the Parliament ¢ :nnot be deni:d by intro-
ducing this opini n poll and the question
of self-determinati m in any shape or form
in any matter, w nud militate against the
basic structure ¢ the Constitution and
also it is boind to create compli-
cations by makirz the Constitution un:
workable. Really the demand for an
opinion poll, etc. is no. only irrelevant
but I warn the Governm-ent that it is
fraught with danerous implications. If
it is conceded [y one region, similar
demands will come from other regions
and even there iix some States, not only
regions but ever districts, talukas and
also villages will lemand it.

My friend said about Goi.  Correct,
but was Goa the creation of the S.R.C.
when India was Jivided and partition
accepted ?  Goa as a unit had come into
the Union and it nad been given a chance
to go to this State or that State but Telen-
gana or Andhra was created after due
deliberations of t .e S.R.C. as a national
policy. At thar time it was decided.
Of course you c.nnot deny the pbysical
facts. May be he s thinking of the Fazal

k]
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All Commssion where people gave diff-
erent views but may I ask hon. Members,
was there an opinion poll in Maharashtra
that it should be a bilingual State, was
there an opinion pollin U. P. as to whether
;t should be divided into many parts ?

SHRI KALYAN ROY (West Bengal) *
U. P. should be divided.

SHRIMATI YASHODA REDDY
I have no quarrel at all, I am only placing
the constitutional point of view. I am
not against  opinion poll.

AN HON. MEMBER : You are tor
it ?

SHRIMATI YASHODA REDDY
Please listen to me. I say whatever you
do has to be done within the framework
of the Constitution ; there must be cons-
titutional propriety in the things you do.
It should be as a formula for the whole
country on a national basis and not in
isolation. Opinion poll hy itself has not
| been givern to you by the Constitution.
The sovereignty of Parliament I suppose
is not so weak and certainly Parliament
is not going to accept it. But why does
this happen ? I would Liame the Govern-
ment. Unless there is trouble, as has
been very correctly pointed out by Mr,
Raju, unless there 1s violence, unless there
is damage to property, the Government
does not think of acting at all. And the
whole trouble, if 1 may say so, as [
have said it even from that side, has
arisen from the division of India ‘nto
linguistic States. It was wrong to have
conceded Andhra Pradesh—though 1
come from Andhra Pradesh—originally
in 1956. It is because of that we now
find that every time there is some sort
of violence and damagc to property
anywhere, you yield. It is this attitude
of the Government which has been trying
to take to solutions which are very easy
at the moment that has led to all this
trouble. It is a very wrong thing. You
are not realising what complicatious you
are creating and what implications they
have on the national character.

My friend said Meghalaya. Certainly
it is a very correct and pertinent point ;
especially Mr. Raju compared with the
people of Meghalaya. Now Megbalaya
is a sub-State. I am rather surprised
! at his suggestion. Sir, my experience
lin politics is certainly not even half as
| much as that of Mr. Raju and certainly
| I will never have the temerity to say that




179 Short Dyration
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I equal him in intelligence but certainly
I am surprised at the absurd way of
comparing Telengana with Meghalaya.
Sir,  notbing could be more fantastic
than comparing Telengana with Me-
ghalaya. To establish a sub-State within
the State of Andhra Pradesh—1I should not
use strong language—is utter absurdity
and I am amazed that cven knowledgeable
people try to press that point. In the
first place Meghalaya is a sub-State
for the hill tribes whose language, culture
way of life and their problems and as-
pirations are entirely different from those
of the plains people. In fact, the tribes
of Meghalaya are as dissimilar to the
plains people of Assam as the people of
Telengana  are identical with the
people of the Andhra region and to
compare the people of Telengana with
the tribes of Meghalaya in Assam is to
say the least uncharitable and untrue.
Sir, our Constitution has accepted the
principle of preserving the district features
and ficets of our tribal life and our
colourful tribes and that is evident from
the several provisions of the Constitution
which seek to retain certain amount of
autonomy for the tribal areas. And
the State of Meghalaya is nothing but
the further extension of this same principle.
How, may I ask, can the same principle
be applied to the Telengana area ? What
1s the justification, I would like the Govern-
ment to tell us. What is the parallel
betwesn the two ? In fact, the very
reasons which justify the creation of a
sub-State like Meghalaya for the tribes
would be contradicted in the case of
Telengana. As 1 said, Meghalaya Is,
by and large, an extension of the principles
of the Constitution. Sir, may I, with
great deference to this House, draw its
attention to the formation of the Andhra
State ? Andhra State has been formed,
as has been very relevantly pointed out,
after the great sacrifices of the people both
of Telengana and the Andhra region,
aftsr nearly fifty years of stiuggle of the
people of Andhra 2nd Telengena. It was
2 sort of culminztion of the freedom
struggle it<elf. What was the time when
the Telugu-speaking peconle were divide

ot in the democratic times of British
‘India but when there was the imperialist
policy of divide and rule. The Telugu-
speaking people w.re divided when the
Northern Circars were given to the French
and when Rayalaseema was given to the
Indian people to look after their pirob-
lems. It was then that the Telugu-
speaking people were divided and it was
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after a struggle of 50 to 6o years, thanks
to the sacrifice of millions of people both
of the Telengana and the Andhra region
and of many parties—he referred to
the party of Mr. Bhupesh Gupta ; your
party, Mr. Bhupesh Gupta, has also taken
part in it .

SHRI
much.

BHUPESH GUPTA : Very

SHRIMATI YASHODA REDDY :
Thanks to the sacrifices of your party,
thanks to the sacrifices of the people of
Telengana and thanks to the sacrifices
of the preople o' Andbra. ..

¢ SHRI A. P. CHATTERJEE : Those *
| party members have come to us now.

i

| SHRIMATI YASHODA REDDY
I thank you also. It was after ali these
| sacrifices that they came back together.

,‘ [MRr. Derury ChairMaN in the Chair]

| Sir, as I havesaid, after nearly a hundred
| years of separation the Telugu people
| were given a chance, were given ap
'opportunity to come back together and

to compare them to Meghalaya and

to say that the people of Telengana are
i different from the people of Andhra is
i something which I am not going to accept.
{ And to say that we should have a sub-
i State is a very misleading way of tackling’
| things. Sir, it is not only a question of
! linguistic oneness in ihe case of Andhra

I say it is more than linguistic oneness,

SHRT KALYAN ROY : What is your

solution ?

l

ls SHRIMATI YASHODA REDDY
‘! 1 am telling you this has to be tackled in
| two ways, but some proposals have becn
| thrown up here, separate State, opinion
| poll, Meghalaya and all that. T am now
i dealing with each one of them and then
| I will come to the other things. As I
i said this has to be tackled in two ways,
j on Telengana as a whole, as part of the
I national scene and two, Telengana sepa-
| rately with all its problems and difficultics.
| At the moment | am dealing with the
| suggestions which  are casually thrown
I about on the floor of the House like se-
| parate State, opinicn poll or a sub-State
of the Mcghalaya type. All these things
| cannot come about. If I give an impression
I that T am against any separate State or
| any such thing, I am not. All that I am
! trying to say is you cannot deal with the
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case of Teleng na separately., If the
Parliament in it wisdom, if the Govern-
ment and Memoers of Parliament want
to exercise their own right and want to
give a separate State or divide the country
into smaller Stites or if they want to
reorganise the country in a different way,
they are most -velcome to do it and I
will bow down to the wisdom of Parlia-
ment, There a2 some people who think
that smaller Sta es are better ; they may
be right though ~ personally do not think
go. But if the question of a separate
State or a sub-itate or opinion poll is
to be mooted it has to be mooted
not in isolation >r in exclusion but in a
general way. Let the Parliament of the
country do that taking into consideration
the general quesi on of States reorganisa-
tion and the problems of the backward
rcgions. Let w have a separate SRC
Committee or v hatever it is and let us
think of a way ind decide on Telengana
as a separate State or as a sub-State,
but as part of "he whole national scene
and not in iso:ition. That is my res-
pectful  submiss on  before this Housc,
This issue canno be dealt with in isola-
tion : we certaily have a right to deal
with it as a nalional problem of all the
States. Let us not do it piecemeal ;
we have no right to do it piecemeal. That
is what T wan to say here. Nobody
has the right to lo it piecemeal unless we
in Parliament d' cide to do it piecemeal.
This is the first } vint that I want to place
before the Hous . The second thing is
about the problems of Telengana. Here
I must say that Mr. Raju was correct
when he said tha {these things were started
in January 1969 »y the students. The 1wo
fundamental p: nciples of the gentle-
man’s agreemen he stressed. I do not

want to... )

SHRI BHUPE SH GUPTA : Was there
any lady in it ?

SHRIMATI YASHODA REDDY
There was no lady. Ladies seem to be
creating quite a iumber of problems. We
see the lady rul’ag this country creating
quite a lot of prublems.

SHRI AKBAl ALI KHAN (Andhra
Pradesh) : Tthin: Mrs. Yashoda Reddy,
you better sit duwn. Otherwise, you will
create problems.

SHRIMATI YASHODA REDDY
I ask can anot ier Member ask me to
sit down ? He 5 not in the Chair.

v
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., MR. DEPUTY CHAIRMAN : He
)‘is not asking, but suggesting. Ma); I-

| say that you should wind up now

SHRIMATI YASHODA Rl.iDDY :
No, no. I want my party’s time.

MR.®* DEPUTY CHAIRMAN : T
think there is no distribution of time on a
party basis in a Short Duration Dis-
cussion,

SHRIMATI YASHODA REDDY
I am not talking anything irrelevant. If
the House wants it, I will sit down. ’I_‘he
second and the most important thing
which we have to take into cognizance 18,
what are the problems posed to us ?
Mr, Raju has pointed out that there was
the gentleman’s agreement between Andhra
Pradesh and Telengana.” The students
revolted in Telengana. Before I go further,
I would say that it was innocently brought
about by the students. I use the word
‘innocent’ because at that time the students
never anticipated, never imagmned, that
it would come to this proportion—thanks
to these people—of demanding a separate
State or sul~-State. Innocently and for
very genuine reasons the students of
Telengana agitated and very correctly
too. They wanted jobs, but what Mr.
Raju forgot to tell us is how did this come
about. He said that suddenly the students
of Telengana came out of the univcrsftms
and they found that there were no jobs
for them. Agreed. I was one of the few.
I said they had  genuine reasons and they
should get the wutmost consideration,
but how did it happen ? Was it voluntary ?
Was it wanton ? Was it mala fide ? It is
for the simple reason, as he himself said,
that Telengana was not developed. There
were no schools, There were no colleges.
There were no hospitals. Within a period
of twelve or thirteen years 1t has been
developed a hundred-fold. More students
came to the universities and they graduated.
When they came out of the colleges they
found that their places were blocked
by other people. If you take the break-
up, what were the posts ? The posts
were those of teachers, doctors and nurses.
The Andhra Pradesh Government found
that these could not be filled by people
from Andhra. They could not wait and
they had to recruit people.  Lven hereitis
| very unfair to say that they were all taken
! from the Andhra area. Most of them were

: | from Kerala and quite a lot from Madras

| It was not as if anybody wanted to deny
| opportunities to the Telengana people.

i
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When I say there has heen a genuine
-reason, it was as a result of a historical
_process. When people were needed, they
were not found and they had to berecruit-
-ed. I do not want to bring in the names
of any personalities, but Mr. V. B. Raju
brought in the name of the Chief
Minister. As far as I am concerned, it is
immaterial who is the Chief Minister,
and certainly I do not belong to his
party.

SHRI V. B. RAJU : I have personally
nothing against him.

SHRIMATI YASHODA REDDY :
But I must say that the Chief Minister
had the sense of understanding to call
all the parties and come to an agreement
that they will give jobs, but unfortunately
it was not upheld in the Supreme Court.
I do not want to raise all these things,
but afterwards any number of mectings
were held, any number of agrecements
were made between the Central Govern-
ment and the State Government. They
are having the eight-point programme.
1 could quote a number of things which
the Government of India did m con-
sultation with the leaders of Telengana.
The latest is on the 11th February, when
the Government has g.ven exira powers
to the regional officers. Extra provision
they have made for their employment
in schools, etc. One thing Mr. Raju
:said. .. -

MR. DEPUTY CHAIRMAN : You
have taken 25 minutes.

SHRIMATI YASHODA REDDY :
I will just finish. He spoke about relative
-comparison. Certainly, but relative com-
parison has to be done not only between
Telengana and Andhra, but also between
the other regions and everywhere. If
you take the relative’ comparison, it
is not only that Telengana is backward.
If I make a relative comparison between
the coastal areas and Rayalaseema, if
I make a relative comparison between Chi-
cacole and the West Godavari district,
things will be found to be different. It
is not as if anybody is denying the back-
wardness of Telengana. It is not as if
anybody is unaware of it. It is not
as if anybody wants it. Mr. Raju said
that they are not agamst the peopic of
Andhra, but against the politicians and
the Chief Minister, In this connection,
may I also bring to the notice of the
House the behaviour of the people of
“Telengana ?  He satd that Hyderabad
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is famous for its culture, hospitality and
cosmopolitan outlook. I love Hyderabad.
If there is one place in India which [
love most it is Hyderabad. Whatever
may be our political differences, Hydera-
bad is my own city, but do you know to
what extent the Telengana people and the
so-called students have gone against the
Andhras in the name of the Telengana
agitation ? It is a shame. The way they
have behaved against the Andhra people

. 1S a matter of shame. The™ way they have
" written on the walls, the way they have
i reduced it to a dirty, mean, personal level,

it is a shame. If it is a politcal agitation,
if it is the honest work of a group of
students, is it the way to solve the political
and economic differences hetween the
two people ? Are we going to do that,
forgetting all manners ? Is there not
even a human approach to it ? And still
they say. they have nothing against the
people of Andhra. Things were done
wiich you would not do even to your
next-door neighbour or to your neigh-
bouring country. The people of Andhra
are our flesh and blood and this ishow tliey
have been treated. That is no excuse Lo
say that it is all one-sided and itis wrong.
All that I want to say here is these things
have been discussed for one ycar and nobody
is able to come to any other political
solution. No political solution has been
arrived at. This is not the place, this
is not the occasion and this is not the

v way. Think about the whole country.

Divide Andhra into a dozen States,
but do it as a mnational policy. This
is not the way to solve the economic
problems. This is not the way to solve
the backwardness of the region. 1In all
fairness I must say that for once I would
agree with the ruling party or the Govern-
ment of India. The country’s leaders have
discussed it with the Telengana people
and the Andhra people and with all
parties, people, who arc for a separate
Teclengana and people who want a change
of Government. If I may say so, change
that one man, Mr, Brahmananda Reddy,
but is Parliament competent to change a
Chief Minister ? Be it Congress (O)
or Congress (R), canthey doit ? I would
be very happy, but can Parliament do
it ? Can the people from Delhi dictate ?
It is the people of Telengana and it is
the legislators of Telengana who can do it.
If all the pcople of Telengana want the
administration to change, let them do it
tomorrow. The other day they

they could not even get g3 votes against
179.  We have no right. I would wel-
come it if you could change. After all he
is not my party Chjef Minister.
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MR. DEPU 'Y CHAIRMAN : You\
have taken m e than half an hour.

SHRIMATI YASHODA REDDY :
I am finishing.

SHRIMATI YASHODA REDDY :
Thereis a way « f developing of a backward
region. All tis does not mean that
the Chief Mini ter of Andhra Pradesh or
the Governmen of India is going to ignore
this problem. All I am telling you or
the people of ..ndhra Pradesh is if they
are going to iy, “No. We have done
so much for 1elengana. It should be
stopped.” this wvill never solve it. Special
treatment has o be given. Special pro-
visions have to e made ; though I would
not in normal circumstances have said
it, this region loes need special altention
as many other regions need. After all
when these pol ticians of all parties met,
they came to some agrcement, whether
it is about dev lopment or about services
or about planiing. Most of the things
have just «)me to  function. I
ask this of Pailiament. When we were
faced with th s problem Ilast year, we
gave some sug iestions and the Govern-
ment of Andlra Pradesh in consultation
with Telengana and Andhra leaders gave
some proposals At least in all fairness
should we not ;ive them some more time
to judge whe her these proposals are
enough before jumping into some other
alternative ? That is all I want to ask

my friends : .t least give a fair time.
MR. DEPU Y CHAIRMAN : Please
finish.

SHRIMATI (ASHODA REDDY: I am
finishing. Mr. _laju said he has left every-
thing so that h could go to the people.
I hope ke will lo it. If he really wanted
to go to the people, 1972 clections are ne-
arer ; he could have gone then instead of

going to the jeople in 1977. That is
beside the poirt. Still when he said he
wanted to go ‘o the people...

SHRI V. B. RAJU : Are you throwing
any challenge

SHRIMATI YASHODA REDDY
All that I said is. as he was in the Assembly,
the time was 1uch nearer for going to
the people thar now when he has come to
the Rajya Sabl a.

[13 MAY 1970]

Membership here does
from contesting elections in

186-

Discussion

SHRI M. M. DHARIA (Maharashtia) :.
not prohibit one
1972.

SHRIMATI YASHODA REDDY ..

. ».Even tomorrow he can contest.
MR. DEPULY CHAIRMAN : That}
is what you sai¢ about two minutes earlier. |

(Interruptions)

MR. DEPUTY CHAIRMAN : Plcase
wind up.

SHRIMATI YASHODA REDDY
As I have said. the Telengana pioblem
has to be tackled at the national level.
No special extra problem has come up
from January 196g, last year. We
must give enough time for the State
Government, the Central Government
and for the people of Telengana to see
whether these measures which we have
given will be able to help in solving their
problem ; if not, something more can
be suggested. To say that ali people
of Telengana want a separate Telengana
is not true. All people do not want a
separate Telengana. Then we can wait
and see. If they want, the nation can
decide on a natiopal basis. That is all
I have got to say.

SHRIBHUPESH GUPTA : Mr. Deputy
Chairman, I think we should discuss the
problem frankly and with the perspective
in view. I regret to say, Mr. Raju, who
gave a long historicl analysis of the Telen-
gana problem as he understands it, was
rathetr equivocal on two points. One,
what does he think about the proposal
that had been made by the Prime Minister
on March 7 with regard to the Telengana
question ? He had not given his opinion
very clearly. The second point also he
wanted to avoid, that is, what should
be dore. I could have understood him
if he had said that he wanted a separate
State, but he said that people wanted
a separate  State. But then I know
there are people who do not want a separate
State. At least one of such people acce-
patable is here, Shrimati Yashoda Reddy.
Therefore, even at this time there is a
contioversy between two persons, one,
a gentleman, and the other, a lady, coming
from the same place, one demanding
virtually separation, the other saying it
would be very wrong. You can well
imagine the same controversy must be
there in the people of Telengana. There-
fore, let us not now try to speak as if we
are speaking in the name of the people
hiding our opinion. I shall "give my
opinion, my analysis, and it is for the pcople
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. of Tclengana and of the rest of Andhra
Pradesh to consider.and the House to
..considet.

There is no denying the fact that great
injustice has been done under the Con-
gress regime for many years to the people
of Telengana That cannot be denied

. by anybody. Naturally these grievances
have to be taken seriously and aspirations
and urges which were roused must be
fulfilled. There is also no doubt about
that. I think herc the indictment must
go to the Congross regime and the Congress
rule behind which stand the big landlprds
of Andhra Pradesh. Therefore, it is a
matter between those who have come
here from Andhra and those who are
sitting there. 1 think  between them
they have made a mess of the situation
in Telengana. Today sixpply because
they have parted company 1t should not
be thought as if they do not owe an
explanation to the people and to the nation

collectively. . ‘

I immediately express my full sympathy
«and support to the legitimate derpands
of the people of Telengana for their de-
velop ment, fof their cultural and economic
advancement and for the removal of their
grievances and injustices which have
been accumulating.  That is quite clear,
but then are we to accept the position that
if there areinjustices or if there are certain
grievances in a certain area in a given
State of India, that area should be carved
out into a separate State ? If we accept
this principle, we would be heading to-
wards far greater trouble. Which
State is there in India in which there is
not some backward area, undeveloped
area, where grievances and complaints
have not mounted, have not piled up
over the past years ? Are we to accept
then that they should be separated, or
if somebodv comes with the demand that
on account of what there should bhe a
separate State ~rould yru sacrept t F
You would not.

Therefore, ponder over this thing.
it has serious national implications apart
from the fact that it will not be good to
the people of Andhra Pradesh as a whole
because the problem of An .hra Pradesh is
not one of carving out areas into two or
three States. The problem of Andhra
Pradesh is one of making the millions
of peasantry  happy and prosperous,
masters of the land. The problem of
Andhra Pradesh, whether it is in Andhra

-region or the other region is to do away
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with the hated landlord system and the
hangover of the shameful, disgraceful,
degrading feudal and semi-feudal system.
That is the problem. The problem of
Andhra Pradesh is not primarily one of
demarcat ng States so that Chief Ministers
can come by turn and frustrafed ones
can become Chief Minister. The problem
of Andhra Pradesh in both areas is one
of making the people of Andhra Pradesh,
workers, peasants, employees, the masters
of the land so that they shape their destiny

. and their future. That is how we
4 PM Giewit. Idid not hear any such thing
from Mr. Raju when he spoke at length on
the subject. Therefore, Sir, what they are
suggesting would aggravate the situation.

Now, Sir, with your permission, a word
about our friend, Mr. Raju. He has
spoker: forcefully, I must say, and he is a
forceful man. As you know, he can start
an agitation, although he may not

succeed in getting it very far. He has
undertaken an agitation in Andbra
Pradesh, the Telengana region. His

eloquence is not matched by bis agitation.
One is rising and the other is falling off.
Agitation is falling off ; eloquence is rising.
Why it is so ?

It is because they cannot move the
people unless there are artificial stimulants
to move them. Mr. Deputy Chairman,
the creation of Andhra Pradesh at that
stage was a historic achievement. In
this House I was there. Shri Potti Srira-
mulu died and the news came. Dr. Radha-
krishnan, Chairman of the House, was
sitting there. There began the historic
unfolding of another chapter of the re-
organisation of States on the basis of
language, which had not been accepted
by the so-called founding fathers of the
Constitution. They did nct provide for
linguistic States. It is by the suffering,
by struggle, by unity, on account of the
more fundamental bonds, that the people
of Andhra Pradesh got together and
formed their Andhra Pradesh State,
with Telengana and the rest of Andhra
coming together, and gave it to the nat'on
for the linguistic reorganisatior: of the whole
country. This is part of the tradition of
Andhra also. Let us not think of the
divisions in the recent period among the
people of Andhra Pradesh. The patriotic,
fighting, militant Telugu speaking people
got together in a mighty unity, fought the
Nizam, fought the Razakars, as they had
fought the Britishers in the earlier years,
and fought even the Congress regime
when it refused to accept their demands



189 Skort Duration

for the linguistic reorganisation of their
State. They won their demand. Why
should that be br ken up today ? Was
it not something which they achieved
because of certan more fundamental
bonds
their demand that these two parts should
be blended into or :single State ?  They
did pot sit acros
which was the back vard area or who would !
gat the Chief Min stership or who would |
not get the Chiel Ministerstip. At that
time they thougk. that in a free India,
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i member of the Council of Ministers in
Andhra Pradesh, tendered his resignation.
Well, when the Maharashtra demand was
happened, vou

saw that Mr. Deshmukh gave up his

and so on and did they not win ! Finance portfolig, came and sat on these

benches,  with the Opposition. Mr.
Raju thought at that .ime that the going

the table to discuss | was perhaps good; let us go together

the Congress band wagonin the Council
of Ministers.

SHRI ARJUN ARORA : But he did

in the Repablic of India, pcople speaking
one language mus' got together and form
their own State aid tle past carving of
areas according tc the convenience of the
f:udal British rule s must be put an end
to. And thus can ° into existence Andhra
Pradesh as we s e it today.

|

resign in 1969 over Telengana.

™

SHRI BHUPESH GUPTA That
is all right. So many things happened in
1969. In 1969 the Congress Party broke
up. What do you say ?

|

SHRI ARJUN ARORA : Your party

‘Why must we rreak it up ? If there | broke earlier.

are grievances, as hey are there in certain
regions, in Telens ana, remove the grie-
vances. And  everything  should be
done. And it i well known that we
stand for this thng. Instead of that,
a suggestion has come for a separate
State. Well, a -:parate State on what
basis and for wh.t reason ? Simply to
find employment ‘or an aspirant for the
Chief Ministershiy ? Or simply to find
soms positions inor some people who
want to be in }igher authority in the
Government ? Or to accommodate some
big vested intercsts who are interested
in seeing that th'y are given a separate
State so that they - an plunder and exploit
the people of Te »ngana by wearing the
mask of somethii g seemingly popular ?
This hypocrisy st ould not be encouraged.
Some of the leade s wo arc talking about
a separate State are guided by wvested
interests, not by t1e interests of the toiling
people, either of the Telengana region or
of the rest of Anlhra. It is quite clear.

My friend, Mr Raju, was part of the
Establishment for a long time. You were
a Minister, Mr. llaju. Why did you not
fight for itthen I never heard that Mr.

Raju had tendred his resignation to
his Chief  Min:ster because the grie-
vances of the 'Telengana people were

not being met. Why did not Mr.
make it a poin to raise his

aginst the discfiriination that was going
on in Telengana against the people there
and when some hig landlords and others
were ignoring ‘he legitimate irterests
of the Telengana reople ? Mr. Raju would
have won much greater moral claim to
speak today hac he at that time, as a

Raju
voice

SHRI BHUPESH GUPTA : That is
all right. But my party did not break up
either on Mr. Mborarji’s lettemor on the
Telengana issue.

SHRI ARJUN ARORA : You broke
up on Mr. Dange’s letter.
o 3 - - e A

1 CITPTT T - we

SHRI BHUPESH GUPTA :,That

is all right, you sit down.

SHRI A. P. CHATTER]JEE : That is
the unkindest cut of all.

SHRI BHUPESH GUPTA :
should be realised.

That

Mr. Raju had been the Vige-President
of the Andhra Pradesh Congress, certainly
a very powerful position. As you know
in Andhra, if you are a Vice-President of
the Congress, you are a very powerful man,
a Reddy landlord in some other quarters.
Therefore, Mr. Raju, you had all the
qualities in you. Why did you not do
such a thing ? Therefore, I say that a
little introspection is necessary.

Mr. Deputy Chairman, I regret to say
that this issue is getting involved in
factional politics.

SHRI1 V. B. RAJU : You can take some
other occasion to abuse us. But do justice
to the Telengana people.

SHRI BHUPESH GUPTA I am
not abusing you. I have great affection for
you. I want to correct you. Why should
I abuse you ? I say, sometimes some
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friends should tell you where you are
mistaken. I am not abusing you because
to abuse you is a dangerous thing apart
from other considerations. I am not
abusing you, I am arguing with you.

Now, factional politics is involved.
Mr. Raju does not like, I know, Mr.
Brahmananda Reddy. Very good.

SHRI V. B. RAJU : I like you.
SHRI BHUPESH GUPTA : You like
me ? Hear me. If you want to get rid of
him, there are ways. You, belonging to
Mr. Brahmananda Reddy’s party, join
a minority, defeat the leader of the party
and put somebody else in his position.

SHRI AKBAR ALI KHAN : I think,
personally . . .

SHRI BHUPESH GUPTA : If that
is not possible, you come and sit with us
here ands with the leftists and other. .,

SHRI V. B. RAJU : Now, today, I
am with the Opposition.

SHRI BHUPESH GUPTA : Or you
join us. Let us defeat the Congress Govern-
ment there and set up a leftist and de-
mocratic Government. You can get rid
of him. That is the only way. But do not
try to involve the Telengana issue in
factional politics.

SHRI NAGESHWAR PRASAD SHA-

HI (Uttar Pradesh) : Why not here ?
Why only there ?

SHRI BHUPESH GUPTA : Let
him do whatever he likes.  Shrimati

Yashoda Reddy was defending Mr.
Brahmananda Reddy. Shrimati Yashoda
Reddy in Hyderabad belongs to Congress
(R) ; in Delhi she is Congress (O). Shri-
mati Yashoda Reddy is Congress (R.O.).

I say, take up the cause of the back-
ward region. I entirely agree with you,
I go full length with you for the improve-
ment of the Telengana region. But for
that matter, we need not create another
State there. This is wrong, absolutely
wrong, in concept. Why should there
be some other State ? The Telugu
speaking people have created their own
State not by the gift of some high-up,
but through their struggle, on account of
their inner urges, through their desire
to bring together all the Telugu speaking
people, in order that their culture could
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flower ; they wanted to create a beauti-
ful Andhra Pradesh land where the
| common man would be the mastcr of

| the land. That was their urge. You talk
’0f that, rather than of other things.

I say, the Congress Government also
failed. They did not allow adequate funds
to go there. There is the so-called matching
grant scheme as a result of which the
people of Andhra Pradesh and particularly
the people of Tclengana region bave
suffered. 1 think the Central Government
should make adequate funds available
fur the development of that important
region of Andhra Pradesh, the Telengana
region. There is nepotism, there is tavo-
uritism ard also discrimination, I do not
deny. But who is responsible for it ¥
Now those people who had practised these
discriminations and favouritism there are
divided amongst themselves, one side
taking one line on the question of
Telengana and another side taking another
line. Mr. Raju knows very well that if
the so-called “Gentlemen’s Agremeent’’
which had been signed, was implemented
by the Andhra Pradesh Government,
this trouble today would not have arisen.
They could arrange things according to
the spirit and letter of the Agreement for
which the responsibility must be ade-
quately borne by Mr. Raju bimself
and others also. That is why I say you
failed on that score. You have starved
Telengana. You have humiliated Telen-~
gana in some ways. You have denied
them their due. Now you approach Par-
liament with a knife in your hand to
thrust in into the heart of a great Andhra -
Pradesh of India, enabling the great
Telugu-speaking people to become bifur-
cated, divided and involved in conflicts.
and so on. I do not stand for it. Mr.
Deputy Chairman, I cannot accept his,
suggestion.

Now they want opinion poll. What is it
for ? We had opinion poll when the
Telengana  people, when the Andhra
Pradesh people rose for the reorganisa«
tion of Andhra Pradesh as a linguistic
State. We saw the magnificant demons-
tration of the patriotic opinion of the
patriotic people of Andhra Pradesh, the
Telugu-speaking people.

Now why this opinion poll ? What
i has happened ? If you accept this principle
of divisive forces, the Shiva Sena will
come and demand opinion poll. Somebody
| else will demand another opinion poll.
| These are artificial devices to cover up
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certain disruptive t ends and tendenices
in high places of eadership. In some

quarters in the coi ntry the demand for
opinion pollis really .slogan for separation,
Opinion poll is a }ind of subterfuge for
arriving at a deoision for a separate,
State. Hence, M. Deputy Chairman.
we are opposed to ti-is business of opinion
poll just as we are o) posed to the creation
of a sub-State ; it :s an apologia for se-
paration. Mr. Ra u would not like to
say, sitting in thos: Benches, ‘Yes, I
want separation”. 3ut then he has a
more sophisticated way of Putting things
to his party and to ‘he nation : “I want
opinion poll.”  What is this opinion
poll ? You are lez Jing a happy married
life, Mr. Raju. I a a talking figuratively.
For example, if I as you to have opinion
poll between you a d your wife, would
it not be absolutely injust ? Therefore,
this is not the issue at all. The opinion
poll idea has been 1100ted so that under
this slogan an agit tion can be created.
1 think if opinion po lis accepted, it would
be an invitation to ¢ isrupting the Telugu-
speaking people, it vould be setting one
Telugu-spealing m n against another.
It would perhaps m ean brother fighting
btother, when they should unite, sister
fighting sister.

MR. DEPUTY CHAIRMAN
Wilt you please  <¢include ?

SHRI BHUPESI GUPTA : There-
fore, I say itis entir ly wrong. This kind
of slogan is entirel  wrong and 1 think
it should be rejectcd by us.

Sir, I wanted to icar my friend, Mr.
Raju, on the Prime Minister’s proposal.
I think it provided a basis for the solution
of the problem. ‘Ve have studied it
carefully, and I hav: been seized of the
problem for a long time. 1 think, by
and large, it provides 1 solution, if sincerely
implemented. That is what you should
aim at. Provide the hasis for a satisfactory
solution of the probl m. Certainly, there
would be misunders anding in the begin-
ning. Certainly, tl2re would be heart-
burning also. But, b - and large, you must
have certain comn on denominator for
solving a problem ike this. Here is a
basis for the solutic 1 of the Telengana
problem. In spite o a very strong sense
of grievance let us co1 1€ togehter and give
this proposal a fair tial. I would expect a
leader of Mr. Raju’- standing to get up
and display some co wrage and say, “Yes
I am in favour of tiis proposal. Let us
give a trial to tiis proposal.” I
have no doubtin my mind that if this
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proposal is accepted without reservation,
sincerely, with a view to maintaining the
integrity of the State of Andhra Pradeshi,
which is fundamental, which is sacred,
which is honourable in many ways, then
I am sure you can avoid many of the things
that are being done today.

It is no use blaming the students.

| We also conduct agitations, and we know

that the students will fall in lire if their
leaders come together, instead of making
direct and indirect speeches to incite them.
I have no doubt about it. I have no doubt
in my mind that if Mr. Raji, I along with
Shrimati Yashoda Reddy, stand together
on a common platform and appeal to the
students to give a fair trial to this propesal,
am I to understand that the people of
Andhra Pradesh, the people of the Tele-
gana region would reject our suggestion
summarily out of hand, that there will
be no impact upon them ? Surely they
will consider it.

MR. DEPUTY CHAIRMAN : Will
you please finish ?

SHRI BHUPESH GUPTA : That is
why I say there is a basis. Before March
this year there was a vacuum. We criti-
cised the Government for delaying
things, for not coming out with certain
constructive proposals. As a result of
your legitimate agitation and pressure of
public  opinion, the Government was
obliged to come out with certain proposals.
Therefore it is necessary today to give
this proposal a fair trial.

Before I sit down Mr. Deputy Chair-
man 1 would appeal in all since.ity and in
all humility to those friends who do not
share our views to ponder over this matter.
We have formed the States in India on
the basis of language. We got the States
as a result of strugple, sacrifice and suff-
cring. Since Independence there have
been a number of amendments to the
Constitution, one of which led to the
formation of linguistic  States.  This
has made possible the language groups
to come together to run their affairs.
Are we to break up this thing ? Should
we start to reverse the process again
break up one State after another on the
basis of this and that thing real or ima-

ginary?  Or are we to accept a position
when these linguistic States have come
to stay, that they should not be further

divided ; they should be defended. This
is our fundamental faith within the Con-
stituytional ramework.
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We shall do everything possible to help
those who are backward. The backward
regions, undoubtedly, should be given
additional help and assistance.  That
should be our approach. Let us not dissipate
our energy, our efforts, in creating arti-
ficial movements that would lead
to disruption, separation and break-up.
On the contrary, let us unite our efforts
so that we can get our things done. The
linguistic States that have now come to
stay must have a strong democratic
base, must be States in which the people
have fuller opportunities for life. That
is what we want, Instead of taking this
line, my friend is taking a different line.
Andhra Pradesh must set an example
because this demand of separation after
the creation of a lingustic State through
the toil and sacrifice of people like the
late Shri Potti Sriramulu looks ridiculous.
Would it not be a mockery of our homages
to that martyr, Shri Potti Sriramulu
if we today get up and say that the State
we have created through his martyrdom
and sacrifice is to be broken up mnow
because some Congress Ministers, some
landlords and exnloiters of the people
have created a situation when these dis-
ruptive and divisive foices can get an
upper harnd and exploit the situation ?
Well, I say ponder over this matter. To
Mr. Raju I appeal and, through him,
to the others, let us maintain the integrity
of one of the greatest States in India whose
tradition of struggle, whose tradition
of bravery, was displayed not only in the
days of the British but also in the days
of the glorious struggle against the Nizam
of Hyderabad. Maintaining the integrity
and stability of the State is contributing
to national integration, national stability
and national unity. Therefore, in the
large~ context of things, with the larger
perspzctive, Mr. Raju and others should
view this problem, rather than be carried
away by factional or other temporary
feelings. These are great issues and we
must rise to the occesion and face them
in a manly manner and solve them
in a manly way. Again I say, let the voice
of Parliament be registered in favour of
the defence of the integrity of Andhra
Pradesh. This is the first thing. Andhra
Pradesh is the creation of the people of
the whole of India. It must live. At the
same time, let us also give our plighted
word here that every single legitimate
grievance of the people of Tclengana shall

[RAJYA SABHA]

be removed and Parliament shall be

.generous in ensuring that these grie-
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vances are removed and their legitimate
demands are met. -

Finally, we shall be failing in our duty
if we do not also look forward to the day
when the great Andhra Pradesh will
be under the rule not of thiz or that group
this or that faction, Congress (O) or
Congress (R), or for that matter Congress
(R.O.), but will be under the leadership
and rule of the true popular representatives
of Andhra Pradesh who have built up
such fine traditions and have been nurtured
in the tradition of struggle against the
Nizam and the British. I recall to my
mind the great struggle of the Telengana
upsurge. (Time bell rings.) These are the
traditions which we should cherish. So
I appeal to Mr. Raju to give up this
wrong and dangerous idea and fall in
line with the national thinking, which
is also the thinking of the people of Andhra
Pradesh, and see that the problem is
settled once and for all, by giving, first
of all, a fair, honest and sincere trial to
the proposal of the Prime Minister.

MR DEPUTY CHAIRMAN : I think
I will have to call the hon. Minister at
5-30 to express the point of view of the
Government.

SHRI M. H. SAMUEL (Andhra
Pradesh) : Let us go on till 7 o’clock.
What is wrong.

MR. DEPUTY CHAIRMAN

There are a large number of Members
who would like to speak.

SHRI CHITTA BASU : You cannot
control now. You should have controlled
from the very beginming of the debate.
You have allowed some Members to speak
for a longer time.

(Interruptions)

MR. DEPUTY CHAIRMAN : Mr.
Om Mehta says that no Member from
his party has been called. So, in tI at case,
I do not think we will be in a position to
conclude this debate even by 8 o’clock
if we go on in this way.

SHRI A. P. CHATTERJEE : Let
it go on till 8.

. MR. DEPUTY CHAIRMAN : 1 would-
like to appeal to the hon. Members. . .

SHRI CHITTA BASU : You are
always late in making this kind of appe al
You should have made this kind of appeal
at the very beginning. Every time you .
make this appeal at a late stage. "
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MR. DEPU (Y CHAIRMAN

: Mr. | height of the Telengana agitation. I must
Anandam.

| say here that the resignation given by Mr.
Raju is not in favour of Telengana. He

SHRIM. A JANDAM (Andhra Pra-|did not want it. The resignation letter
desh) : I am hankful to you, Sir, for | clearly stated that the Ministers from
having allowed his motion to be discussed | Telengana were not in a position to be
in the Rajya Sibha. I am also grateful \ in the Cabinet and at the same time pro-
to Mr. V.B.Raj . forinitiating the discus- | pagate the idea of integration of Andhra

sion on Telengina. Mr. Bhupesh Gupta |
has made a ver - fervent appeal for main- |
taining the int grity of Andhra Pradesh.
I suggest that copies of his speech are
translated into ne or two languages and
circulated to th  whole of Telengana so
that the people 1iight know what exactly
is the spirit of he Members of the Rajya
Sabha.

Ms. Deputy Chairman, Mr. Raju is
a very difficult man to understand. He
has been an inte: rationist till very recently.
I think it was he who drafted the resolution
or agreement o January 19, 1969. He
is one of the sjonsors of this resolution.
He has come t Delhi on a number of
occasions to repr sent to the Prime Minister
and the Home Minister and to various
other leaders the¢ necessity for maintaining
tke integrity o Andhra Pradesh. And
in the Andhra Pr desh Congress Committee
which met in .fTarch last year, he has
made a very fe-vent appeal, giving out
the history of th Andhras—how they had
one common ct 'ture, one tradition and
one custom—th: t it is necessary for the
development of t e entire State that all the
people speaking one language must come
together and live together. I do not
know wren exacrtly he drifted away from
that view to an e itirely extreme view of an
opinion poll. I will say that he is still
ap integtationist but as I find from Mr.
Bhupesh Gupta’ speech, opinion poll is
suicidal to the integratior of Andhra
Pradesh.

SHRI V. B. RAJU : Asking the autho-
rities to ascertair the wishes of the people
is undemocratic ' Is it against integra-
tion?

SHRI M. AJANDAM : 1 will put
it, Sir, that in tlis country we are having
mobocracy and not democracy. It is
these leaders wl > have been misleading
the people with 111 types of slogans. Un-
less the people i~y to understand things,
we should not al ow anything like an opi-
pnion poll to ge into this body politic
at all.

Sir, there was also a reference to the

| Pradesh.

resignation subn itted by Mr. Raju and
some of the Min sters of Telengana at the

Pradesh, that they believed in the oneness
of Andhra Pradesh and they wanted to
come out of the Cabinet and then go to
the people and impress upon them the
need for maintaining the unity of Andhra
It is for this purpose that
they tendered their resignation to the
Chief Minister. They also expressed at
that time that they had full confidence in
the administration of the Chief Minister
Mr. Brahmananda Reddy. So, let me
impress upon you, Mr. Deputy Chairman,
and also on the Members of this House
that the resignation tendered by Mr.
Raju or anybody else was not because they
were not satisfied with the way the Govern-
ment is run. It is because they all felt
that for the purpose of maintaining the
integrity of the State, it was necessary,
that some of these leaders should go out
to the various corners of Telengana and
propagate amongst the people the oneness
of the State and the necessity for maintain-
ing the integrity of the State.

Sir, he wanted a political solution to
the entire problem. I would like to know
what exactly is his problem. As Mr.
Bhupesh Gupta has already said, he
has neither stated the problem nor given
any plausible solution. I will come later
to the solution suggested by him—Megha-
laya. But let me say that the problem
has not been properly stated by him
nor was it properly understood by him.
The only diagnosis which we can make of
the entire Telengana agitation is that
it is one of economic problem. The
people of Telengana are really backward.
There are no two opinions about it. But
is it now, after nearly 15 years, that we
realise that there has not been any develop-
ment in Telengana ?—I just want to know.
During the last 14-15 years, if at all there
is any region that has been developed,
it is more in Telengana than the two
otherregions. Imightsay thata number of
Central projects have been taken over in
the Hyderabad city itself. There is
the Ramagundam Kothagudam complex.
But for the vast destruction that has taken
place due to the Telengana agitation,
several other projects would have come
into being in Telengana itself. In fact,
the rest of Andhra has been complaining
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that undue importance has been given
to Hyderabad and other areas in Telen-
gana, just because the capital of the
State is situated there. But this is not a |
grievance that has been expressed by the
people in Andhra and Rayalaseema,
but all people felt that whatever has been
done in Telengana has been done with
a view to the development of the Andhra
region and not any particular region.

Sir, it has been said that unless a sepa-
rate State of Telengana is formed, there
cannot be any improvement of the area.
I must say that this is a very false cry
and though it caught the imagination
of some sections, when the agitation
first began this idea is now being slowly
but surely regarded as a retrograde step
and the more moderate sections are now
feeling that the talk of separation is not
at all good for Telengana and this is
they all feel, a move motivated by political
rather than really worthwhile considera-
tions.

Sir, much has been said about an |
opinion poll. Mr. Bhupesh Gupta has‘
also given his very right judgement on |
this matter of opinion poll. Mr. V. B.
Raju said that this opinion poll is necessary
to elicit the views of the Telengana people
whether they would like to continue in
the Andhra region or whether they should
be formed into a separate State. I would
only warn the Union Government that
the idea of an opinion poll to decide the
boundaries of States is a pernicious one.
It is always possible to whip up the feelings
of a group of people and seek changes
in the territorial set-up. If tomorrow
an opinion poll is really held and opinion
is taken where is the guarantee that
after four or five years there would not
be another demand for resettling the
boundaries? This is a matter which
I want Mr. Raju to explain to us, whether
there would be an end to this type of
opinion polis to be conducted from time to
time.

What is wrong in ascertaining the
wishes of the people, ask the protagonists
of Telengana. I must say that this is
an over-simplification of the Andbra
problem. In a democracy, the wishes
of the people are ascertained through
periodical elections and during the last
General Flections, the overwhelming ma-
jority of the people who have been returned
are for integration of Andhra Pradesh. |
I can say that Mr. V. B. Raju and his |

Discussion 206

SABHA]

united front with only 31 members,
as against 73 members who are for in-
tegration. This itself shows that the
majority of the Telengana legislators
are not for separate Telengana.

I might also say, Sir, that in the very
near future, we are holding the Panchayat
Samiti elections in the whole of Andhra
Pradesh including Telengana. That it-
self should provide an opportunity for the
Government to know whether the people
really want a separate Telengana or not.
There is no need for an opinion pole,
nor should we wait for General Elections
to take place in 1972. In the course of
the next few weeks, we are having the
Panchayat Samiti elections and I consider
that many of the seats are being fought
on the basis of this very particular issue,
whether people want a separate Telengana
or not. This itself should afford an op-
portunity for the people to decide and
this should be an eye-opener. If an
overwhelming majority win on the basis of
a separate Telengana, then the Govern-
ment can consider afresh on this problem.

MR. DEPUTY CHAIRMAN : Will
you please finish now?

SHRI M. ANANDAM : 1 am the
first speaker of the ruling Congress;
I think, I must get some more time.

MR. DEPUTY CHAIRMAN : If you
wanf that other members from your
party should not get any time, I have
no objection.

SHRI M. H. SAMUEL : You can
cut five minutes from my time, Sir.

SHRI M. ANANDAM : The Con-
stitution itself has made a provision for
the setting up of a Telengana Regional
Committee which has been functioning
very efficiently. Here is a Committee
composed of Telengana legislators with a
chairman and if one goes through the
functions attached to it, one will be con-
vinced of the enormous possibilities of
the Committee. If, as has been said,
the Committee is not effective, it is the
Members of the Assembly coming from
the Telengana region who have not ex-
ploited this Committee throughout all
these years. If nothing has been said
about it, it does not show that the Regional
Committee has been futile, but it only
shows that the Members of the Regional
Committee have not been very effective.

other leaders have formed this Telengana | But, Sir, we have seen that the Regional
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Committee even wnder the existing frame-
work could be a influential body which
could have a larg 2 say in the affairs of the
region.  There have been persistent
demands that «:atutory powers should
be given to tle Regional Committee
and its decisions should be made binding
on the Governm ‘nt, but it must not be
forgotten that ;' this is accepted, it is
like investing the Committee with powers
of a parallel Go -ernment. The develop-
ment of Telengana should be viewed
in the contest of  larger Andhra Pradesh.

The Union ( overnment has recently
made an anno mcement enlarging the
powers of the Regional Committee.
I must say that a fair trial should be given
to this. I wou.d only appeal to my
colleagues in Te sngana not to view with
suspicion or un ‘erestimate the value of
the proposals ou'.ined by the Government
for the effective I nctioning of the Regional
Committee. At present, the powers of
the Regional Ccmmittee to make recom-
mendations to the State Government
suggesting legisl itive or executive action
is limited to matters not involving any
financial comm tments other than ex-
penditure of 2 rc 1tine or incidental nature.
It has now bee decided to enlarge this
power so that the Committee can make
recommendation not only relating to
matters coming within its purview, but,
as I said earlier overall financial arrange-
ments contempl. ted in the annual budget
or in the Fiv: Year Plan. Provision
is also made for the Regional Committee
to discuss matt s relating to university
education and nedium and large indus-
tries also.

Another impc ctant development is that
following the r commendations made by
the Wanchoo Committee, the method
of recruitment and principles to be
followed in mal .ng appointments to subor-
dinate services and posts under the State
Government i1 the Telengana region
have also been . dded to the list of regional
subjects. In «ddition, the Committee
has also the p)wer to suggest measures
for securing ad -quate employment oppor-
tunities for the people of Telengana under
the State Go ernment, in the quasi-
Government in titutions and in the statu-
tory ‘authoriti:s like corporations. To
my mind, all his appears to be a very
significant adv..nce and given an oppor-
tunity, 1t sho.d work extremely well.
It has often b en said that the Regional
«Committee ha been ineffective in view
of the inadeq ate powers to discuss the
Budget.

w
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by enabling the Committee to have a
separate discussion on the annual Budget
in so far as it relates to the receipts and
expenditure in respect of the Telengana
arca. So there should not be any doubt
why this particular thing should not be
experimented and a sincere attempt made
to see that all these proposals are put
into effect. It has also been made possible
now for the Central Government to keep
itself informed of the various developments
in the Telengana area and the Regional
Committee is asked to send a report to
the Governor who in turn sends a report
to the Central Government for its review
and examination. .

I have recalled all these measures
only to show that the Regional Committee
has certainly hbeen strengthened and
if its members are vigilant as they ought
to be, the accelerated development of the
region is really assured. I will only
say in conclusion that there is one point
which Mr. V. B. Raju has made and that
is that the question of employment has
not been properly solved, and he said that
that nearly 4,388 jobs in Telengana
are occupied by the Andhra personnel.
But he fails to realise that as soon as
Andhra Pradesh was formed, a number
of teachers were required in the various
high schools in Telengana and at that
time there was a dearth of trained personnel
in the Telengana area. The Chairman
of the Zilla Parishads themselves sought
the permission of the Government to enable
them to recruit people from the Andhra
region to work in these schools. Nearly
2,800 Andhra teachers were appointed
in the Telengana area. This is a major
contribution, if I may say so, made by
the Andhra region to the Telengana
educational irstitutions. As a matter of
fact, on the 1gth January, 1969 when the
gentlemen’s agreement was drawn up,
it was agreed that all these 2,800 teachers
who were appointed in Telengana would
be shifted to the Andbra region by creating
supernumerary posts and this is one way
in which the Government said, it is going
to remove this type of imbalance between
the Andhra and the Telengana regions.
Apart from that, I do not think there is
any injustice done to Telengana so far
as employment is concerned. So far as
seniority and other things are concerned,
I understand that a Committee is going
through the various proposals made by
the Grievances Committee and it is exa-
mining them. And if there is really
any grievance, I am sure, the Committee
will make its recommendations to the

But this lacuna has been removed | State Government to follow it up.
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In conclusion I would only urge the
leaders of the Telangana area to view
the problem in a very serious manner
eschewing all types of factional politics.
I know Mr. V. B. Raju would not agree
with me when I say that this problem is
tackled on the basis of factional politics.
Byt I must say that for the impetus given
to this Telengana agitation. . .(Interruptions.)

. . the disgruntled politicians, who have
assumed control of the entire situation,
are responsible. And if they really have
any interest in Telengana and its develop-
ment, I once again appeal to all the
Telengana leaders to go to every nook
and cornct of the Telengana area and
if they still believe in integration,
tell the people of tke Telengana region
that the various injustices that have been
perpetrated previously are now under
control, that the Central Government
is lookiag into these things and that in
the very near future all such tbings would
be set right.

I thank you, Mr. Deputy Chairman,
for having given me this opportunity of
speaking on ttis motion.

) Ao Fo ANIAFT (7T A3IN)

[RAJYA SABHA]
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TS F8T I /I 4G 9T @ @, wfwe
Taqae & fag wfe s w57 & Mo
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| & feoqmd £ 9 §, FE 39 AR
oft fpar wraTd wer gy @ gl
¥ AFAr F qeA 9T R g §FAT &,
afew SEF s wfew €, 37 av A
faare @& &% @ 79 99 H g
1T Tqsz &gAT Svgar g o S fres
gT &d g, IAr qEEqT FT 9N gH
# foar s | IFST GEEAT AT AATAA
gz FT (Agnar o, wlEw 7 7@ a@|@ A7
T (G § 6 37 75 § A @7 ag
FY ATaTEY T T orerw q2w A7 €ar 7,
T 80 sruadr ® waen faad g1, IaFT
s MW g1 fGar qrg 1 gwW g 9w

'FET grag @i #rag g fe ogwaw

B AT FE A W &7 FAR AHA
1 Asw €7 ww # ag FF a1 wAfwa
AgmmfE 1956 T gw A T (AU
fwar o (earrdargdo wdrmT 5 @i
39 q¥ gafa=aR #37 # gwa (6T v aut
g1 3O fag ga ud gre-mE] FATaA
FATF AT IqFT 6T W I FATA FT
ofq, a1fs 8w A S ot @ARAT 93T RN
W AR S e AT @ dRT &Y
T g, JAFT FAMT FqF ) HF 857
W A FATSIAT T Sq9T FST AT
JAFT TAAT ST AT AR TAAT I AA
A gE o, 3w Ha & oy gar W
F araee ot FILEMT gER WM AT R
faaraar | HA gEl AW &1 FTLGTAT
far s g Frg sofa A & afeT sgl
Fregmr &g s F srawmsAr off
Fgl gg Agr fear A ) gEEr FRw
g qifafesa Ffasww 1 a9 z7 a1
F e 1 g7 F1 USAfas  glezwo
A war g, Iud fag A 9rg e 8
A W= g g AT sz T fE

I TART FIRA, AT AT LESS @rawrﬁ A TF qFHIT #r aafaear 21 77 ww
F Ao A AT R AR T AR wwR A T aifasar & 1 SaF
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fag 7@ ¢ guxr gafgarsh oss a9g
qdagi o W@ g AR 37 uAAfaw M-
fagar &1 ag¥ F1 IFWilqea afus
g afgs A9 oW fFEr qe g aFar g,
@ oag S g nmdr wfaw qEdf & o §)
IqF FAT & AT AZ qET FT OIS FT
qOAT gAT AT @A & g Grd oY
qrEl ¥ AHAITT F F (AT Q@
gafar & =t Fags s wgar g 66
Eq ST & 1°a7T &1 g FAFTOH
fradar 26 e wE Qar grigrEs
FHAT TG AR Y g qaa qiq |
et G Ta7 qvAg gATg W AW
q g 9T gAY fearar R e
ag qAF A ANTIRIY @ 9 99
% arAr #s7 g, AT 6 o T gFaar
gfF it st ) Y g 2 ; wils ag
AT g A W< Eufr, uE FIET 0
ity 9% 8 oy & Teard g
AR Faa AT A Tz I @
g a1 SAF F W UF AN I Crar
AT F AT ATAATN FHRT A FA
T TF & AR |

=t [ fag W (TUwEAW)
50 fgAz a7 AT AT, FAY
7 15 fgaz @ ffsg )

MR. DEPU TY CHAIRMAN : I expect
co-operation Tom all the Members.

SHRI SUN AR SINGH BHANDARI :
We also expec that the Chair will accom-
modate us.

M Ao § mwaAd ¢ FWI(ag 7
FEAT ARAT ; ArA4ra wzear & (F z@F
FAA AT =T GUYT FI§ 7 THS |
gafae &7 o i ew gy Grar
fF @ar a1t IWE qUERr  guA FI
IR IT W § HAg qid &l A, IqFy
&% fgarg =457 g Frg s F Ay

Y
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’aﬁ‘ Iqq #r5 feawra Adi 81 e 98
‘gefufreifea qww & fAg @ &
qHH Awar g, ¥66T 7@ 9FR { IAar
fade dar AR Aifaw @ For
arfgw |

Bl qF ITAYT FT qATA g; I
q39T H e gaAaT A E ! A A1 gHHAAT
g 6r difafesa Jaen &1 Y a9«
g1 #ex waw saar fuwsr garadid ?
FifE  agi & Jar &fqve F 7dr &-
39AdEr g, Tz (wfreey &, afsT af
TTHIE QT AL &, I AT AW FT I
T 9T TIREIT 3T ¥ @ aAF | AfFHT
TWFT  waad  ag gt ® 9gFr Fw
q awaw T QAT AT | gg AT FAT
Sadr @y ga gon, faadr fF qemar
FT AR FTAT 1 T TFTT &7 AW
F FW gug T N1 f@=ER ST
Tifzr fF wdta owar @amef 1 Sy
TG gW FIH TS &, IAFT T F

FAT FAT WLOTH FRU, A I@AT fAared
ATTET g |

5 P.M.

\ SHRI KOTA PUNNAIAH : Mr. De-
i puty Chairman, at the outset I would
{like to pay my homage to the innocent
| Telangina people who were misled and
misguided and who laid down their lives.
There is no Telangana problem as such.
If there is any p-oblem, there is the problem
ofsocio-economic backwardness. This pro-
blem is there throughout the country and
more s6 1n Telangana. As Mr. Raju
said, the Telangana p-ople are good,
they are sober, they are cosmopolitan
inr thought, deed and action, they are
innocent p-ople. They were controlled
by the feudals and exploited by them for
the past so many years. Of course there
is an agitation but what is the nature
of the agitation and who is behind this
agitation? Who are supporting this agi-
«tation ?  That is what I want to know.
If this agitation is supported bv one and
‘ all there then we must consider this pro-
'blem very seriously. We have to apply
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our mind tc this. We must spend our

time j{ this agitation has anything to do |

with the people of Telangana but this
agitation is brought about if not by the
andlords and captialists, as my friend
Shri Raju said, by the anti-social clements
and the vested interests because in Telan-
gana there is nobody tc support this
agitation. Both the Congress-- Congress
(O) and the Congress (Ruling)— are
not supperting this agitation. The Com-
munyst Party belonging to both the Marxi-
sts or the Rightists, are not supporting.
The Jan Sangh is not supporting this.
The PSP is not supporting 1t. The SSP
is not supporting this agitation. Not
only that. The people and the Regional
Committee of Teiangana are not support-
ing this. Eighty-five per cent. of the
Legislative Assembly and Legislative Coun-
cil members arc not supporting this
agitation. If we want to discuss this
agitation democratically as my friend
Mr. Raju said, all these peoplc are against
this agitation. They are alllot integration,
not for separation. He gave the list of 8
people who signed the agreement. He
wanted to explain it in a democratic
way siating that two of them are out of
the picture that means two have died
and cne is a Governor. Who cannot
express any opinion. One person’s opi-
nion is not known. Two aie for scparate
Telangana and one is for integration.
He has built up his case on the basis that
out of the 8 people, two are majority and
they are for a separate Telangana. He
has forgotten those who supported the
case for integration. The Congress, the
PSP, the SSP, all the parties supported
integration. Everybody rpeaks of the peo-
ple. T do not understand the meaning
ot ‘people’ because 20 per cent. of them
are Scheduled Castes, 6o per cent. are of
the Backward Communities and among
that 20 per cent. advanced communities,
5 per cent. are poor, all put together
85 per cent. of the people are the sufferers
for ages, particularly the Scheduled Castes
and the Scheduled Tribes. I
understand therefore the crocodile tears
of these leaders. Have they brought
any reliet to them? You tell me whether
the Scheduled Castes are suffering or not.
Many a time Mr. Dhania and other friends
here are fighting for the common people.
The suffering classes are there and they are
the Scheduled Castes and the Scheduled
Tribes and 8o per cent. of the people
are economically backward and socially
backward. Their lot is not improved
after 20 years of independence. This
is the common problem everywhere. Have

[RAJYA SABHA]

| you ever thought of this problem?

cannot .

! (Andhra Pradesh)

parties?
thing from Mr. Raju.
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Have
you brought any agitation for the improve-
ment ol these people before? 1 have
sympathy for the N.G.Os, for the students,.
for the Telangana employees, I have
more sympathies for the toiling millions
of this country but I have no sympathy
for the agitation. What is to be done for
the amelioration of the suffering: of the
Telangana pecple?  You have to get more
tunds and aaditional grants from the
Centre or from any other region. You
have to spend the amount. I want to
ask a question from Mr. Raju. He was
the Minister there till yesterday. Was
he not a party tu all these disturbances?
I am sorry, I am pained to hear about
it and I am sorry for the Telangana people.
I the name of the Telangana people,
lootings take place and in the name of the
Telangana people everything is taking
place there but the Telangana people
have nothing to do with this agitaticn.
They are not concerned with any of these
atrocities. They are in the villages. If
you go to the villages, you will find that
they want only help, not agitation. They
are the exploited people and these agita-
tionists want to exploit them further.
That is their ambition. The feudals
and the vested interests are working. Mz,
Raju is a known socialist. I am requesting
him to look at i1t from this angle. You
try to remove the apprehensions and
misunderstandings.

AN HON. MEMBER : How?

SHRI KOTA PUNNAIAH : You have
to get more funds from the Centre and
spend mote from your own State budget
otherwise how are you going to solve the
problem? Is it by creating frustration
and disturbance you are going to create
a separate State? Is it on the basis of
the 1956 agreement, Mr. Raju, are you
going to ask Mysore and Maharashira
to give you back the parts which went
to them at the time or formation of the
Andhra Pradesh State? Are they willing:
to give?

SHRI MULKA GOVINDA REDDY :
: We are ready.

SHRI KOTA PUNNAIAH: Mr. Mulka
Govinda Reddy may say so. I am a
democrat and I want to consult the entire
Mysore State people. I may not be
misunderstood if I ask this. The agreement
was signed by eight people and they all
belonged to one party. Had they consul-
ted the people then or the other poljtical
After all I want to learn some-
He was there..
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Had they consu ted the people then?
You want to ccasult the people now.
‘Even Shrimati Yashoda Reddy said:
Let us wait til 1972 elections. It is
not far off”. Tie people’s verdict is
final. They are the wultimate judges.
Let us bow to their decisiom or veraict
given by the pecole. Let us not create
more problems. 3y creating more pro-
lems we are }ampering our progress.
What is it that you have done for the
Scheduled Caste:’ In the name of the
Telangana agitat on so many buses have
been burnt and so many houses have
been looted and i:lthy language is written
on the walls. 30 much damage hasg
been caused in T angana. Itis notin the
interest of Telan sana that this agitation
is being continue'l. It isin the interest of
certajn vested int-rests and in the interests
of the anti-socia elements. This should
not be continued urther. This Telangana
problem is not there really as I said.

(13 MAY 1970]

It is only a soci »economic problem that
is to be tackled. ifatallitis to be tackled, |
we must apply our mind. We must
take the assistan e {rcm our friends from
all the States. W e must think on scientific
lines. It is no wuse burning buses or
killing people «r looting properties or
doing this kind f atrocities. The agita-
tion is fizzling «at there. As far as my
knowledge goes, the people of Telangana
are realising the facts. They say: “What
is this all?” Wl at benefit the Scheduled
Castes and thc Backward communities
are going to have? Supposing tomorrow
a separate Telar gana comes into heing.
How are they vzoing to improve their
lot? Has anybc 1y ever thought of their
sufferings all the 2 years? Now something
has happened U some people and they
want to create all this trouble. The
Telangana peop : understand this. They
realise it and tl 3y are coming to see the
realities, They are not participating in
this agitation. Therefore, the agitation
has fizzled ou. Let us forget about
the agitation. [ at all there is any pro-
blem in Telangzna, it is the backwardness
in Telangana aid let us all join together
and try to worz for the welfare of the
Telangana peop e ana remove their back-
wardness and . meliorate the conditions
of the people in Telangana. That is
more construct.ve. That would be a
welcome gesture I come from Telangana.
The Telangana people have nothine to do
with any of this agitation. They believe
in democracy. They believe in plair
speaking but ot in agitation. So far
the developmen of Telangana is concerned,
the Prime Mini ter of Indja has announced
a eight point programme and they are

l?’
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implementing it. If at all we want to
implement it and if we want more mcney
we should get it from the Centre or {rom
the Andhra region to develop the back-
ward area of Telangana. I want to ask
a question. Is there anybody to s:y that
the Telangana area should be taken back
to 19567 In 1956 in my district we have
only six high schools but today there are
103.

AN HON. MEMBER : What iy the
name of your district?

SHRI KOTA PUNNAIAH : My dis-
trict is Khammam. I want t¢ remind
my friends here that unless they improve
the lot of the sufferine humanijty there
cannot be any prog-ess. They want to
take away the money of the Central Go-
vernment in the name of this and that
agitation and spend it for the henefit
of the richer people not the poor. Even
the Telangana Regional Committee is
not spending the amount for the welfare
of the Scheduled Castes. T tcld Mr.
Brahmananda Reddy, the Chief Minister,
that according to the population he has
to spend the amount on the welfare of
the Scheduled Castes and the Scheduled
Tribes and the Backward Classes.

Thank you very much for your kindness-
Before concluding I would earnestly re-
quest every Member of this House to see
that the integration of Andhra Pradesh
is protected and the tradition of Andhra
Pradesh is protected. Thank you.

SHRI K. C. PANDA (Orissa) : Sir,
after the detailed statement given by
Mr. Raju it is needless for me to go into
details on this issue but I would refer to
the decision of the Fazl Ali Commission
which decided to keep Telangana as a
separate State. During 1956 there was
an agitation in Andbra Pradesh and
Telangana for integration; and why?
To my mind it occurs that during those
vears out of 105 Members to the Assembly
from the Telangana area fifty-five belonged
to the Opposition group and fifty belonged
to the Congress. It is for the House to
judge with what motive the agitation
was taken up to merge Telangana with
Andhra Pradesh. That was in order to
make the ruling party a major party in the
integrated Andhra Pradesh. The Con-
gress Party was ruling in almost all the
States during those days and they wanted
the Congiess Party to be in 2 majority in the
integrated Andhra Pradesh also.
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SHRI M. H. SAMUEL : Sir, may
I inform him very humbly that when he
said fifty Members wete for separation
and fifty for integration it was not, ..

SHRI GODEY MURAHARI (Uttar
Pradesh) : He did not say that. You
have misheard him.

SHRI K. C. PANDA : The ex-Hydera-
bad State was broken up and according
to the Report of the Commission two of
its parts were merged with Maharashtra
and Mysore and the third part was to
remain as an independent State under the
Unjon Government. In that area there
were 105 Mumbers who were elected to the
Legislative Assembly—I am referring to
the Telangana area—and the idea bebind
the agitation for merging it with Andhra
Pradesn was for the Congress to become a
major party in the integrated State,
There was an agrcement at that time which
is called the gentleman’s agreement, waich
in my opinion ought not to have been
made without the approval of the Centre

[RAJYA SABHA)

or the Parliament.

SHRI AKBAR ALI KHAN : No,
.no. It was placed before Parliament
and it was agreed to hy the Central leaders,

SHRI K. (. PANDA: If at all it was
agreed to by Parliament it should not
“have been called gentleman’s agreement.
And subsequently that was violated.

SHRIMATI YASHODA REDDY
It 1s only a colloquial name.

SHRI K. C. PANDA : So much so
-the services which belonged to the ex-
State of Hyderabad were not integrated.
Hydecrabad was supposed to be one of
'the biggest pringely States. The services
of those who were serving there, even
after the independence of India, even
after the last twenty years, have not been
integrated in the general cadre. Should I
know from the Government, through
you, whether it is victimisation of the
ex-State area people? Is it not neglecting
Telangana? I do not think the intention
was like that. But still it exists. It had
aggravated, when? When there was a
ruling relating to employment, it was

ruled out by the Supreme Court as wultra | Central Government

4
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started doing things in such a way that
the people of Telangana think that they
have been neglected. It is a fact and it
has been admitted by several Members,
not only from Telangana, but also from
the other parts of Andhra Pradesh.

SHRIMATI YASHODA REDDY
One clarification. It is not only the
administration of Mr. Brahmananda Re-
ddy. Actually it is a legacy which Mr.
Brahmananda Reddy got. From the time
of Mr. Saunjiva Reddy, Mr. Sanjivayya
and Mr. Brahmananda Reddy it is there.

SHRI K. C. PANDA : I do not mean
only the Brahmananda Reddy Govern-
ment.

SHRIMATI YASHODA REDDY
What I say is that even from the beginning
this has happened.

MR. DEPUTY CHAIRMAN : Order
please. He has very little time.

SHRI K. C. PANDA : The predecessor-
Governments and the successor-Govern-
ment also.

S8HRI ARJUN ARORA : You mean
to say that Mr. Sanjiva Reddyis equally
guilty.

SHRIMATI YASHODA REDDY
I say all the Chief Ministers, from the
time of integration, have been guilty.

SHRI K. C. PANDA : One more
thing. The top politicians, when frustra-
ted in different spheres, by a back-door
method. set fire to the agitation. Subse-
quently, of course, they have come out
with an open declaration. With all res-
pect to Mr. Raju and without casting
any aspersion, he has openly come out.
The agitation has been fomented like
that.

Now, the more important point is 1
would like to know whether we should
presume, when the Centre is silent for
such a long time even after the agitation
in 1969, without solving the problem to
the satisfaction of the people of hoth

the areas, that it is being fomented by the
also. As one of

vires in March, 1969. Taking advantage | our friends has said, in order to satisfy’

of the ruling of the Supreme Court and the | the Andhra Pradesh Government,

circumstances—I  would not

any gentleman or political leader persona-
-lly, the Brahmananda Reddy Government

|

they

; v mention | are taking away iron ore from Bailadilla
-names—without casting any aspersion on | in Madhya

Pradesh, where the employ-
ment requirement is more acute due to
the settlement of East Bengal refugees
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in the Dandakar: nya area. So far as
safety and securityi concerned, Bailadilla,
in my opinion, wot Id be a safer and more
secure place for a steel plant than Visa-
khapatnam, where the iron ore has to
be carried for the steel factory. I would
mention another f.ct. In Orissa, in the
district of Koraput there is a sugar factory.
For the last one or two years, although the
sugar factory has got its head office in
Jeypore, the inc me-tax assessment is
being made in A .dhra Pradesh through
the Commissioner of Andhra Pradesh.
Now, the authoriti 's of the mill are being
pressed to take the r head office to Andhra
Pradesh, so that an income of Rs. 50
lakhs will go fron the Orissa Govern-
ment to the Andlra Government and in
this way troubles are being fomented in
different areas. . s my hon. friend has

already said, th¢ problem of making
bigger States int) smaller States will
grow from State to State. It is there

in UP also. The Eastern area of UP is
always demandin; more facilities and
they deserve it. So also in Madhya
Pradesh. The Vi larbha problem is there
in Maharashtra. The House will not be
astonished that ev: n 1n Orissa, the Western
Orissa and Easterr Orissa problem is there.
In Jammu and }<{ashmir also the same
problem is there. Gradually it will deve-
lop throughout th country, which neither
I nor any of my friends either from this
side or that side vould want. So, it has
to be solved wit: a strong hand, duly
vouchsafing the saf sty security and develop-
ment of the under- leveloped areas through-
out the country.  \lthough we are speaking
so much about n: tional integration, many
of us, many of ou - politicians are working
for disintegratior So, I would appeal
to the House to t ke a serious view of the
situation. I than. Mr. Raju for bringing
forward the proslem. The decision of
Pariiament will 1.e final and we have to
solve the problemr s of the under-developed
people throughout the country. Thank
you.

SHRI M. M. JHARIA : Mr. Deputy
Chairmar, Sir, t1e happenings in Telan-
gana and in Anc hra Pradesh during the
past few months are indeed most unfor-
tunate. I can a>preciate the feelings of
Dr. Raju and ot ers. These are not the
feelings of only ''elangana people. Such
are the feelings in all the areas in the
country which tave remained backward
and where the ecc nomic and social develop-
ment has crea ed several imbalances.
It is against tlis background that we

¥
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have to look at the contentions of those:
who intend to have a separate Telangana

| or those who want some sort of arrangement

like Meghalaya for Telangana. FEven
though one can understand their views,,

I feel that it is not going to provide a pro-
per solution. I have no doubt whatso-

ever in my mind and this House will
kindly allow me to be assertive that this
country cannot afford to have any further

| division anywhere in any part of the coun-
| try. There has been enough of division
and we cannot afford any more division.

Perhaps it may be argued, as the sound

is coming from some other quarter...

SHRI B. T. KEMPARA]J (Mysore)
What about the Mahajan Commission’s
Report?

SHRI M. M. DHARIA : I am coming
to it. You have got a contrary view.
I will now touch both of them. So far
as Vidarbha is concerned, this issue was
raised by the Nag-Vidarbha Andolan
Samiti in the elections of 1962 and 1967
and the people from Vidarbha, by an
overwhelming majority, have rejected
the claim for a separate Vidarbha. So,
that problem is over. It does not now
exist. In a democracy I believe in the
wishes of the people. Ultimately if
we are to run democracy and if it is really
the wish of the people, then naturally
as representatives of the people we shall
have to take congizance. Whether it
comes from Vidarbha or from some other
area, it is immaterial. Itis in this context
I would like to make it very clear that
this countiy should not have any further
division of any of its territory.

Coming to this problem of Telangana,
again I hope this House will allow me to
say that those who ruled Andhra Pradesh
unfortunately neglected Telangana. I feel
that Telengana deserves some special
treatment, but as it was not given there
is a lot of resentment in Telangana, and
this cannot be denied. If that resentment
is to be won over, the only alternative
is to see that the arrangemecnts made by
the Central Government under article
371 of our Constitution are now so imple-
mented whereby we can grant relief to
the people from Telangana. If we can
create that sort of confidence in the minds
of the people from Telangana that under
these arrangements Telengana can have
proper development and these imbalances
could be cured, I feel and I am sure that
it is again possible to regain the confi-
dence wherever it is lost. Unfortunately
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in the case of Telangana this issue did not
arise at the time of the 1967 general
elections, and now thereafter this issue
has suddenly taken a serious ‘turn. But
in spite of it, as was pointed out by other
colleagues, I feel -that in 1972 again the
people shall have their own voice and
their desire shall have to be taken into
consideration. But so far as the issue,
of a separate Telangana
the majority of the people’s representa-
tives elected directly by the people have
not vet accepted this concept, and under
these circumstances my appeal to my
friend, Mr. Raju, and other colleagues—
for whom I have the greatest regard;
these are people whe do not want disrup-
tion of the country; they are patriots;
but they are making this demand because
of the degree of feelings of the people;
and we shall have to look at it from an
absolutely constructive point of view.
This would bz my appeal to the Govern-
ment that the Government should take
into consideration the problems of the
backward areas all over the country and
should see that more and more funds are
made available to such backward areas
for their progress. If it is not donme,
it is likely that such sort of demands will
come forward from all backward areas.
1 come from Konkan, I am born in Konkan.
I know the problems of the people of Kon-
kan. If they are not rendered justice,
I know it is likely that they may come
forward with a similar demand. The
cure should be to prevent such sort of
diseases wherever they arelikely to come up.
It is in this direction that the Government
of India shall have to look at it.

My friend, Mr. Raju said, ‘“Well
under article 371 there is a separate,
budget; there is a separate Committee;
there are so may things separate; and now
we want political separation”. Iappreciate
in these days of divorce a demand for
political separation. But thi:z problem
is ultimately decided in the cause of the
people.

SHRI N. K. SHEJWALKAR : You
are not progressive in this matter.

SHRI M. M. DHARIA : This matter
should be decided by the vote of the
people. Even though I am progressive,
all my progressiveness depends on the
desires of the people and here the nation
will have to be consulted.

SHRI V. B. RAJU : I accept it.

[RAJYA SABHA]
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SHRI M. M. DHARIA : With all
my sympathy, my submission to those
who are agitating for a separate Telangana
or for a Meghalaya type of arrangement,
my appeal to them would be that they
should try to see that the present arrange-
ments succeed 30 that proper relief could’
be given and the present backwardness
could be femoved. If it is not possible,
then of course the country shall bave to
take cognizance of it also.

Reference was made to the Mahajan
Commission. That problem is absolutely
different. Here again Maharashtra does
not want to grab anything. These are
Marathi-speaking people on the border
areas. We only say that the desire of
the people should be respected in demo-
cracy. Ifthis democracy is not going
tol respect the desire of the people, it
will not be possible for it to function, for
any democracy in the world to func-
tion. How can we forget that? It is
in this background we say this without
having any idea of expansion or
aggression. [t is the demand of those
people living in those areas which should
be fulfilled. That is the only thing

SHRI SHERKHAN (Mysore) : What
about Kannada-speaking people in Shola-
pur?

SHRI M. M. DHARIA : If it is the
desire of the people, I will not object.
Please let me be very clear about it.
I believe in democracy. I believe in the
desire of the people, if it is their desire.
It is not their desire. I would like to
make it very clear that these issues were
raised on several occasions, and from these
border. areas, Marathi-speaking M.L.
As. were elected to the Mysore Assembly.
In Belgaum out of 40, 35 such representa-
tives were elected . .

SHRI SHERKHAN : Only s.

SHRI M. M. DHARIA : I am speaking
of Belgaum Municipality. Out of 40,
35 representatives are elected like that.
Unfortunately my friends who are crying
in the name of democracy are not prepared
to accept the desire of the people. That
is the whole tragedy. I wish the country
and friends like Shri Sherkhan would
realise this difficulty. Again I appeal
to all friends of Telangana not to agitate
in the way they have been doing but to
kindly take into consideration the desire

1
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of the country, and they should also see

that ;. .on 'y is not further disintc-! T A AT T a.-@. TR AT Téé -
grated. |f5 agt = =tarar wew @ A &
Rrva'{, 2y, fymr ok wia, T St
THIEAT § AT TA AT TFEE T AN
oft M3 wueh : Sewwmfy w&Eg, | BV @Y R, TR aR@T dear
it aF fra W orfEr gm oo Ay g AT ATfEd, aNER 3EEr @d g
aft ¥ ag A7 0F Ao & awi | Ted AR &@w aT w afawie o
q19 aeefeed @ @R A1 dur wew AW Ffed 1 o g @ awg A
g av qdva -, famy ag Far B detmar | e ARG A1 fe swaw & aarw
& Fara sared At g ek | TN AN A@ widw ) AfeT s
T A W ATAT ¥ oaw oFy| WA g I I fw aw@
afeeg w72 fac arar &, @t fox Jern | FATE ST @I AR T fads yewAT, Ay
FAM W @I T A e et | 3 dR FE R E A dwad gl
R ATAE AT W oad AG L8 TR AT TIX WM I, g Fedr
(Interruptions, ) T @t agr FEM AR S_A FT F, A H W@ aeE 1
fiF wrgf e ot gwfeEm @ At x| oAl A @A
qreT g1 Aifgd R e agw .
qag W SaE g WO w@H | e 3w fm axg F7 @ir ) o
FE qE A F @ A % | a0 gewr s @ Gy d o
ag T & f&  gwwr afRom #u4T §6 | wgAT At E R 9 YuTew eTew @
A SEFT T G G (TR w0 (e 2 3w wfem, 7 Hwdhgw
g1 ST #R q9 IE Agi ¥ Nl &
- g O FE A FAATE TE | FH AN | QAW F AT GRAT | WR AT A A
Yag wEr fo YEOTAT &7 orerw ) famy | SH ®E 9w A9 WA, AE AW @y
s =fEd, §@ N A8 FET, @ | A Swar &1 feadr & areedy FTLE,
stdto dto | ¥ fF dumem oy Y | O FAGT g 9g et amEg
Fo @t A @i grar I fag | 73%, &% ¥ feaw & ewEq
dgeeat g - Wl A gary qiEt o | IR ', Al S arewEret o
ST Gt £, BW e Y qg Ay 9 |(eNm ¥ dig ¥, ag qe T & qwd
§ fr fogar Fronht fom qg 1 aiay | A% o8 DT ¥ ade @ Fewo )
g ok fam 3¢ ¥ A1 qOER 9w @Y |39 qIE & AT A FEE A
FIEy TwaAx] & NITT gAWT §rAA | W@W sk I@faw # ag #Er 9Ean §
HIY @A | TAW AR qIoNT FIA Y F e T T@ET 8w Wigd g arsy
FIg A &; F0fF 99 aF AT @ | ATEA (3T FT 9ed g, IAAT AT
F1 dzara &vs Y AL GO, W9 aF | WAR A% o 1 A § 9g FE e
Y G|T SrTAr 2. SEET @S OF &1 ¥ A |F Frgmt A St waw § 3 dmwy
Wi, a9 a3 I8 a¥g AV (5Ais e | £vaw ¥ Ged WEA TG &Y EH4 § | I
TT | : g I axg ¥ gawar § A 4

Sir, ! have done.




223 Short Duration

[+ Mz qugft]

Ffy AT U F JLA qqAQTEAT |
fegmara & g} W[ FT dEAT G
AT a8 IUE AU FFIIAT § &t
T AT AR @ FI FT G AfFFR
fegr sra 1 F SOAT WA gE FLN
faer a0 AT @A g2 FL AR I9H
faq x-St g &ifwd | wEr &
Frq smar  GEr A, arfE 3 eer
A g3 #T gF HIT ST YA AL
FEIT & A8 I FT IJF | CF-AATE
AT JET F @ | ATT T qwRL H
I gAT FT FEAT FIH W@ 3,
Say fergearT =o 49T T g | 9gd
g s, wa ol fgeEEE &t
e Fifge 1 &ta sfagea w1 oAU
T[T A7 AT g ATE] qEF AT ATIEQ
a1 fF 9T & FEHLT § FIH TAST 1A
g g, ¥l o faEeEww @R, e
F1 7 ST &, o FTAT AT &, @I FTH
g & s catfam FT o gAT Y S
qraT ¥TATET grir qa srFe fergema
F I ggal FT g /1 ATCAT, AT
FE g a8 fagaar . zwfag 7 &
sft fto o TS AIET FT AAUT § IEFHT
arg AT §; FIF g AT FIAA &
feg 7t wWrg ) & Fgarfw ey gqw
FF F7 Jq7 W, IART IS (a9 T &Y,
afws gaR TR § AT AT, qgF O AN
ST &, T QoW gl T & SEFr o
wAGT @A | Aar g &F ot ay
ATET FI% AT IF I VAT R E F
fasrers w&F gmT =TT

o) do dlo TN : A AT o =TEAT
gfF e wRW o & 7, AlwA w4
gid Fadr TE §; FF q9r Tl
HTgar & |

[RAJYA SABHA]
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ol M3 qoghe: & a8 Fgw@ig !
AR TS HIgE @ AdS X TEiAg
qT; FifF s mH gy §F Adr g fr
FE I SAF A FT AAC | A ITH
aisdEtwT  Jfechgma & feg Sa@y
AT dad FT R s daE fgav e
TFEATE 1 I qF AT FT GIHEN-
fwa afeermw 7@ g 9 aw W
TN IF TR SOF0 A FIY qATAT
T &1 I Fg a7 Fgd q@A g fF
¥ USETH JANAT FT AT gAT 4T A
qg IgA TAXGET UT, AT FB AL & |
ATH TSEAT FY A1 F1F a7 IHY oY
JIEET CSRUT FIAUIA | ST 97 9%
uoldTm g1 W Y, IAFT F & ®R
g FIW AWK § |

uF SeaAw g 1 fa % g
T 3 A wERAdT @ #, Ry T
Y gree wEr fRar ) § Saew
et st AT H §3 1 T T T
Fra@ @ @mt & fewmr ogv T
a3 g2 | frmawg & i #r Aggw
g i gEwT |l qEw gnmr ? o sEe
# gT &1 9rfge fw s@ar &1 qrgs-
Aifara feeram A & fau a1€ 3@
atg &1 gi=ar fawrer faad arg s?w
ZZ I AR A Frag wEEw & fF
gATY ST 9TeH § ITH! gH @8 gd FX
@ g T g ST 991§ I9w gF =Y
FL WE, WA gHEs FX@ & | 98
g feamr ¥ & Sar sW adnEr,
i A & g §fF smuwr s
AT g1, a9 B * 1@ € a9 qg qIsHl-
Aifra  gfeews a1 T80 30 ) A"
FqTIet AT IqF ATIG FT FH GSAT 1
agH g Ayl @I, ;g Q- g
T, AT, & AT AW ot aefy wan
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¥ fzear adt 247 A U 93 QN 1| FRAT Y, AfFA qrsFEifaea yfeehem
Az FE OF HF TGN qTAT g arrrtjg“r:rr FTfET | 77 q% 78 qGAT T AL T
T FF ST AT T A GEAI FT &, | qICAT |

F12 ¥ @ aFar v Is@war & A eg |

i ggaY @ FT, (BT UF SR AT

a ~ . |
zafag 4 @ T3 F 997 FWIE !

zafao A f& a7 9@ g afe wwfag
fFag wagdi ¥ Fgfox oee &
gAT ®, SWEAT W a FHGIT g AT IUFT
F=F aWr P FIAT & &F I®W A%G A
deqmA fAFq, ®AT @R g AT
gt § 1

JETAT gw § FI7, qAOET F Ol
Zo waeE| § 1 A agh WA g, g
A it usde ¥ gatmaw gArd
qrEf Fagl X A, FD AT F AWT
g3 wgy g fe wrg 22 ad, 9% A
Aar 3, afea 7 ag @ wEEE FOE
for gt av gas feeg g% & w|ay fFara
frdy a® ¥ [ a0 =rfgm SRS
I F AW A T OSlemA § whw
&1 7g greT gArd ardf F7 g,
fxa 7z =3t a3 § fF FemAr § g9
e WA AT g fF JAWMAT I OHAT
FT AT FA1(E0 | AT FIAT A TS AR,
zgfqa #1% © a1 §eayE, S| S
qIEE A TATT, ET AFAT g AR ITH TR
FEET AT OTRAT E | NAq FT @A
are fegr, & A =gar Amwr FAT
o |

Ao Ao aF : T G2 FF
3T |

AR rugh @ it G w38

A A ag { FET 5 S g
| A A} IR A A =0 )
| THE HTAET ST FEIImE § 39 gd
Feaar Aifge # gwmarg fr o g
F FEEAAT T 8, IFY AU FH
AT A1 AT § 1 AL FTEIIgOE
AHEAT T FX AT FiEAZAAT AATC,
famd avar TS FTo@EEw w0
qa wiwy fergeam # 8% Ng Iq9 Frar
&, aar s fuar-fuargy wemt & 9 ax
qAq AT I AT F3T fF T R
T4 IAfq M, A7 T2 F19 wAqT A
T ) aga-dr 7% 9 BT oar @ §
# WA gl A fgmew ¥ o
N aArg . qE 9T wsdrfaw ama-
T F ®EH ATAT @ q I SqAAT F off
3o Ffa ardft & s for o s
ITFT FIW dTT TATE | AT AIFT
fergra & w7 aar AW A grE
g IEAr W oFwewr o aft  F%
T, ATFT gAR wO EReRE &
¥ gamr g S fggers &Y graror
g % HERA g 1 & @ A
Fgarg & g wiedizgma gwiaan
o @ f& 9w T faftw gawa
off, Jgf aX I Iq 37 F {1 UwAfaw
TG 9 ITR AAT FF  FEEIUE
%a%ta?vﬁ FAE AR AT FIEIETET FAT
e, afem gwd A S ew widETEE
| SAqT ¥ qEA ASF <@, qAAT
]wef:r zax fag g 7@ fwar ) e
i oatgar g R oaE oW wiedore W

!

g sasr F¢ AfGFT [R Fo AWR 1F§g¥ara F1 a9, 98 X oH-994 §
Afvg, sy w2 dfa, @t w9 T GRSEaT 199 grg &) @fay

~ aam o jmn
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[+ M2 wueh] |
§ oA Foow W fE Aar wE-
zAE & | IuE TEAT ot W TawH
FT R E (F I OT AT N AT, 78
Trgrar sy & fgaw yax I amfE
faar swqqr wfowie gwxm, wWa w@Ar
FfaFIT guA 7 S €@ g ag AT
afure gud, AfFT @ @R FeET A

THF-AE gAT g1, IaEr S fqensrd

[RAJYA SABHA]

glag Wt oF-srE g, MY F THAl
qe afas femar@ gy ag AT iR
g TF UE gl g, a9 qF A1 W9l
X Tl FT ATHAT B, SHH W7 a9y
grit 1 g FEAT fF S wemarT S
Y, ALY 3F &, TN FIE qeAreAT A8
gEr wrfge, 7@t wd T4 & gwaW
aIaraTe W FgT o e g | fae-
wfifE oy 9= § o A9 o s
ey § | w7 fged-edifan ofw @zl
qFt €, A A T AT A g Awd §
gfqemarT gy adr g 1 g Farfw ot

GFT YA IEH OF ET ATIT STy STTAT
arfge, Frg-faaa 2z ad a4 wnfeg,
UF Wi W &1 WIeTe Ag & oy
wxdl, FT oF W F @ g A
2wy g |

SHRI CHITTA BASU

! F Why five
Hindi-speaking States?

ol 7 qglk : 7 i) g eerg
F9g A FEA fF St werEe wig
W E A E AT m AT fFogew
aar a1 3 fF i diear ad arfi
T A A g e g e
Fror At 37 vy sew gwaT,
faerar aeer &1 FIEY aer HaHE 4qT |
SEH TG ITE TR FAT, gET WIOIATR
I a9 gafaw g dear wifew froa

i 2E A, Ffew arg wmy o wAar 2,
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ST ARy U E, ITET /A FT I@AT
Fifgr | s &1 wgfawd w0 @A
@ & gA S @Y g% gd (e ag
gf=T 2t |

SHRI M. H. SAMUEL: Si1, I come
from Rayalasema, an area which is famous
or noturjous for famines completely unirri-
gated, rainfall scanty, natural resources
undeveloped and scarce, for more back-
ward, if I may sa- so, than Telangana.
I am not say'ng this to minimise the back-
watdness of Telangana. I concede it.
Many Members will agree, today after
15 vyears since its integration, the positicn
o Te'angana 1is far, far tetter, twenty,
thirty, forty times better thap it was before.
But because my area of Rayalasema is
backward, I am not going to insist upon
an opinion poll, whether Rayalasema
should remain with Andhra Pradesh or
not. I am not going to insist that the
demands of Rayalasema must be taken into
account and its grievances removed. I would
rather subordinate the interests of Rayala-
sema to the higher interests of the State,
the higher interest of unity, integration
and gencral well-being. It is from that
point of view, Sir, that 1 approach this
question.

Since many Members have spoken about
the Telangana gricvahces with facts and
figures, and Mr. Raju has given a historical
background ol the movement, it is unneces-
sary for me to say any more on the subject.
As a matter of fact, this debate which has
taken place on a high level with the great
objective of national unity in the forefront
in the minds of everybody, this is not the
time to speak more o the subject cither
denigrating the demand or accentuating the
many grievances that have been expressed
from different quarters.

Sir, the debate has almost unanimously
showed that this House is unequivocally
in favour of integration, that nothing should
be done to impair the unity of the State
and that nothing should be done by this
process to impair the unity of the country.
This House has almost unanimously and
unequivocally also shown thatregional or
factional interest must be subordinated to
the higher purpose of unity of the State as
well as the unity of the country. Therefore,
I do not feel called upon to speak any more
on the subject. There is only one word
I would like to add. Mr. Raju isa friend
of mine, I make a public admission, a very
great personal friend of mine. And in
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that spirit, I woull like to appeal to him, | themselves,
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so to say. They have still

after his havinglistcaed to the speeches in | that image for themselves throughout India.

this
again and again wh ch will accentuate the
agitation in Teler rana, accentuate the

J

House, not to bring up this matter | That image they have built for themselves

of <elfless struggle, particularly by the
peasants and the toiling people against the

differences between ’‘elengana and Andhra, | landlords and the expoiters of the area.

and  accentuate  the consciousness
of the g-ievances of he people in Telen-
gana. If you do ttat, the danger is that
there will be a stin ulus to these kinds of
agi‘ations and ltess li .el;hood of the possibi-
lity of a scttlemen and solution to this
problem, if any, to this question of
Teiengana. Atfter al , if we have to live as
a united State, as an integrated State
it requires mutua' understanding, a
mutual appreciation which calls for living
together. If we separ ate-—T hope not—there
.wouid still be need for harmonious work-
ing between the two neighbours and,
therefore, it should be our endeavour al-
ways not to accentnate such differences.
Rather we should b ing about an under-
standing and a solur:on by a mutual fdis-
cussjon and argun ent. I know that is a
difficult process, a jrocess which has been
tried for long for o1 :r two years. But two
years is not too tory a period to despair.
I hope Mr. Rajuwi .appreciate my appeal.
Undoubtedly, beca ise of the spirit of the
debate that has tak'n place, a new at-
mosphere will be geerated throughout the
country that this 7juestion has to be
settled from an entir ety different angle.

SHRI A. P. (HATTERJEE: Mr.
Deputy  Chairman, Sir, our party’s posi-
tion hasbeen very ‘lear from the very
beginning. Our pvty even at the height
of the struggle, at he helght of agitation
for a separate [clengana State in
Telegana itself cai‘ied on a propaganda
among the people, ts own line of propa-
ganda among the Telengana peasants,
among the Telenga :a workers that jt is
not in the inferest cf the Telengana toil-
ing people to be vi:tim of a conspiracy
that was being h:iched out by cettain
vested interests  pr ticularly landlords of
those areas, to crea c fissiparous tendencies
amongst the Telugu-speaking people so
that they might b diverted from their
strugg'e  against he landlord-capitalist
cligue which was vsanting to suck them
dry, which was wating 1o exploit em
more fully and mere concretely., During
the Telengana siruggle we carried on this
line among the Telengana people.

Mr. Deputy Chiirman, in fact, it is

Wh> does not know the famous struggle
of the Telengana peasants against the Nizam
autocracy, Nizam feudalism? You know,
Sir, when that struggle reached its peak,
Sardar Patel sent his troops from India,
not so much against the Razakars and the
Nizam. but against the Telengana peasants
hecause Sardar Patel was alraid that
the fire, that the spark that had been
lighted and kindled by the Telugu-speaking
peasants and workers in Telengana. might
kindle a fire throughout India. And that
was why in a rather unsecmly haste, the
troop: were sent not so much against
the Razakars and the Nizam as against the
peasants of Telengana so that the peasants’
struggle might be stopped. And even though
the struggle of the peasants of Telengana

| stopped at thattime, 1t hastisen in crescendo

again and again. We bhave tound that
the Visalandhra movement was also a
movememnt mainly of the peasants and
workers of Telengana. By their blood,
by thejr sacrifice, they got the State. Even
in the height of the struggle for Telen-
gana, when we found that these landlords
in the different districts of Telengana were
inciting certain young people and students
in the towns of Telengana to agitate for
a separate Telengana, the Chic{ Minister
of Andhra Pradesh, Mr. Brahmananda
Reddy, was carrying on his infamous puda
yatra through Nalgonda district and was
telling the landlords of Nalgonda “Do your
goondaism against the peasants. Do not
give them their rights.”” And the goondas
and the landlords of Nalgonda began to
beat up the peasants, began to kill the
peasants of Nalgonda district. That is why
you see two picturesy, The same landlords
who were inciting the youths and students
of the towns ol Telengana against the
Andhra Government on a particular issue,
on the issue of a separate Telengana, were
at the same time joinirg hands with Mr.
Brahmananda Reddy and his policemen in
putting down the movement o} the peasants
of Telengana so that the p=asants ol Telen-
gina do not raise their heads and get
therr rights. These are the two pictures
of Telengana that we find. In order to
divert the people from the struggle of the
toiling pcople. of the peasants and the
workers, the vested intcrests, particularly
the landlords of the Telengana area and

the Telugu-speaking peop!s in Telengana | of the non-Telengana area have been incit-

who have built up

a different image for ! ing

certain immature youths and
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[Shri A. P. Chatlerjee]
students to ﬁg};t for the!
for a separate |

also certain
fiassiparaous tendency,
Telengma State,  so that this agitation
might causc a rift, a pcomanent rift, between |
the workers of Telengana and the workers |
of tha non-Trlengana districts, between the '
peasants of the Telengana districts and
the peasants of the non-Telengana dis-
tricts, su that their exploitation may be
carried on  absolutely free, so that they
might set the people of one district against
the people of another. In  that way, they
wanted to have their owa regime of ex-
_plottatirn  completely free from  any
restriction, (rec from any obstacle.

Now, when the question of the move-
ment, etc., comes, who does not know that
the Birias, who have their {actories there,
who have their workshops there, ciosed
therr factoties in  the early months of 1969
in order that the employees in those fac-
torie;, might participate in the struggle
for sepatate Telengana? It is comoon know-
ledge and it has come out in the press how
the Birias ciosed their faclories in order
that the ecmp'oyces might participate in the
separate Telengana movement. Therefore,
Sir, the position is quile clear—actually
in whose interest the separate Telengana
movement was being carried on. I am
cogaisant of the (act that this movement
has resulted in  much bloodshed and this
movement has reaulted in  a namber of
deaths. But 1t is also quite clear that this
bloodshed and these deaths have been
caused by unscrupulous persons who want
to divert the attention of the people from
their preiwng demands so that they may
be misguided and taken on a wrong track.
After all, after 25 years, ofindependence, the
Congress leaders who represent certain parti-
cular interests there—some Congress leaders
of Telengana distric's represent the land-
lords of their distiicts and some Congress
leaders of non-Telengana districts represent
the landlords of the:r districts-—hzve not
been able to solve a single problem of Andhra

Pradc:h. They arc now creatng a rift |
among themselve:. They are making the |
people of one  set ot districts fight against
the people of another set of districts in order
to houdwink the masses,in order to mislead
the people. in order to shut out the real
probiems from  the eyes ol the people.
That is the game, and to that game no
doubt the prople of Telengana had fallep
victims for sorre time. Therelore, the
attitude of our party, the policy of our party,
the line ol action of nur party js that we
have to try and tell the toiling people not
to fall at all victims to the fissiparous tep- |

f
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dency which 1s being created by certain
i vested interests and their Congress re-
presentatives in  both parts of Andhra
Pradesls.

Now. it has beeu said by Mr. Raju

that the youths have supported this move-
ment. Itistrue that youths have fallen vie-
tims to such propaganda in many places.
Who does not know abcut the Shiv Sena
activity in Maharashtra? We al.o find
that the Shiv Sena has been able to win
the allegiance of a lot of young people.
Who does not know of the Lachit Sena
in Assam? The Lachit Sena of Assam was
also able to win the alegiince of many
young people of Assam. This Lachit Sena
I> turning ihe wrath of the people of Avcam,
to a certain extent the young people of
Assam, from their real ubject, viz., the
landlord-capitalist clique, to the non-
Assamese. The Shiv Sena 1s also doing
the same thing. It is trying to turn the
wrath of the young people of Maharashtra
from their real object, namely, the land-
lord-capitalist clique, to hatred of non-
Maharashtr:ans. It is the young pzople who
have fallen victims to the nefarious pro-
paginda of the Shiv Sena. It 1s these
young people who are now beating up and
killing people of non-Maharashtrian origin.
And they are even killing Muslims in
Maharashira. Therefore, it is nol a question
ol'young prople being in a particular move-
ment or not. The young people have been
misguided, are being misguided, by cer-
tain interested people, by certain inte-
rested circles.

It is being said that Telengana is a
backward region. Now, Sir, wc do not
understand this kind of logic. As has
been pointed out by many speakers who
have preceded me, there are many places,
many areas, many reglons, whicn are
backward. Now, 1l on the plea of back-
wardness, separate States or sub-States or
mini-States are to be created, then India
will be divided into 1,001 mini-States or
sub-States. Look at our own State of
West Bengal. Look at Calcutta. Nobody
will say that Calcutta is not a developed
region. It ts a developed region. After all,
Calcutta is a place which secures half the
foreign exchange earnings of India. Cal-
cutta is a place in which almost half the
capifal of India is invested. It is a developed
region.’ But what do we find? Caleytta
is a big slum. Most of the people ore
unemployed. About one million people are

| deprived ofthe amenities of life, not *o speak

of modern  amenities.

: (Time bell rings
I will take some time. )
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MR. DEPUT Y CHAIRMAN: There

are many other s eakers.

SHRI A.P. CIATTERJEE: Whenzver

¥ speak, vou alwa s hegin tosay....

MR. DEPUT” CHAIRMAN : Not
only you, I ha e requested at least half
a4 dozen Member .

SHRI A. P. CE ATTERJEE: Ycu should

have done it in t} € beginning. ‘

MR. DEPUTY CHAIRMAN: Do not
allege that I an doing it only to you.
‘Thi» is unfair. You should not say such
things.

CHATTERJEE: T will
ime.

SHRI A. P.
take some more

MR. DEPUTY CHAIKMAN: You have
already taken 12 minutes. I have requested
almost every Mernber and everv Member
has been respond ag to my request.

SHRI A. P. CHATTERJEE: After
the 10th minute Y ou began to say this.
After

MR. DEPUTY CHAIRMAN:

the 12th minute

SHRI A. P. CHATTERJEE: Aftet
the 1oth minut . I do not understand

: thlS-

MR. DEPUT ". CHAIRMANM: Mr.
Samue! finished . n & minutes, Mr. Dharia
in g minutesand Vir. Pandain 11 minutes.
And I have ak'd you ufter 12 munutes.
This 1s unfair. Jou should not make
such observation:

SHRI A.P. ( HATTERJEE: We have
“Sigot a speeral liwe and we have to sav
- that. I shall rake onlv just that time which
is necessary for ' 1ymng that. Then I shall
sit down; 1 shall not take more time.

Therefore, the question of backwardness
is absolutely a relative question, as I
was saying just row. I was referring to
Calcuita. Now 1 is developed from the
economic point of view, butas I was
saying, one mill on people are deprived
of amenities of lift, even though it acquires
"half the foreign exchange. We find that
most of the peop ¢ are un-employed. So,
the question is not this that whether a
particular State vill be a separate State;
the question is no’ this whether a particular
set of industries will have to he shifted
there; the quest on is not this whether a

'
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separate budget will have to be made
for a separate region of the country , but
the question is this that the povert y and
misery which has been imposed on the
people and that poverty and miscry is
the creation of a particular class of pcople
and if that particular class of people is not
uprooted from thesocial life of the country,
this kind of problem will always arise.
Those who are now agitating for a separate
Telengana or some such separate State
or sub-State, they actually want people of
India to forget this. That is why it is in
therr interest and the vested intercsts whom
they represent when they are saying and
they have been insisting that a separate
Telengana will solve all the problems.

Sir, our line of action is quite clear and
it is this that the problem of the people
of Telengana can be solved if the Telen-
gana people along with the people of
other districts of Andhra Pradesh outside
Telecngana wage a united struggle against
the landlord-capitalist clique. After all,
the capitalists,  particularly the Birlas,
who have several factories in the Telen-
ganaregion andthe Andhra region, they
are behind this movement. They are :tart-
ing this movement, they are financing this
movement, they areinciting this movement
and after inciting this movement and after
starting this movement, they are creating
such problems, such situations, such ten-
tion in the country in which they think
tha! the workers and peasants’ movement
will perhaps lose all its force. Thatis why
they areafter thiskind of separate movement.

Sir, as far as the Telengana people are
concerned, our party has appealedto them
from the beginning of 1969 and even
in the height of the movement, our party
workers went to them and told them not to
be misled by this mischevious propaganda
of the landlord-capitalist clique. Though
some section of the youth and some section
of the students of Telengana fell victims

to this mischievous propaganda by the
capitalist-landlord clique, but I must
tell you with satisfaction that the great
masses of the workers and the peasants
never fcll victims to it. Ow the one hand,
as I said, we saw that the youths who fell
victims to such propaganda were burning
buses in the town of Telengana, but on
the other hand, we found in the district
of Nalgonda and other districts of Telen-
gana that the peasants, when the separa-
tist movement was going on at the same
time, were waging on their bitter struggle
against the landlords. Shri Brahmanda

| Reddy, who was at loggerheads with Shri
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Chenna Reddy went on a padayatra to |
Nalgonda in order to incite the same land-'
lords who were against him on another

level to set their goondas against these.
peasants so that the peasant movement is |
stopped. Our point of view is and I would |
appeal to the people of Telengana,
particularly the student and the youth
section, not to fall a victim to this kind
of mischievous propaganda.  Let them
fight shoulder to shoulder with the toiling
people of Telengana, with the peasants
and workers, let them fight not for a
sparatist movement, but join the united
struggle for a better life. Let them fight
to exterminate the landlord bour-
geoise rule in  the Telengana itself, in

Andhra itself and throughout India and
only then they can bring about a happy
and prosperous life for the people of that
region. That will also be a signal for happy
and better life throughout India as Vish-
wananda was a signal for the linguistic
provinces throughout India. Similarly,
the Telengana peasants and workers should |
begin their struggle against the landlord-
bourgeoise clique and try for a better life.
That will be a signal for an acute struggle.

MR. DEPUTY CHAIRMAN: Will
the hon. Member now conclude? You
are a senior Member of the House, you
must cooperate. . .

SHRI A. P. CHATTERJE: I am res-
pecting the Chair, but you did not say
anything when Shri Bhupesh Gupta was
speaking. Where was your ruling at that
time? But you are disturbing me from the
tenth minute onwards. I do not under-
stand this. I am absolutely dissatisfied
by the way you treat me. I express my
dissatisfaction.

MR. DEPUTY CHAIRMAN: I rang
the bell after the twelfth minute. This
charge is unfair. Members have completed
their speeches in 8 minutes, g minutes
and 11 minutes. Every body has to ex-
press his views.

SHRIA.P. CHATTER]JEE: Our party
has a separate line and we have to express
it.

MR. DEPUTY CHAIRMAN: Every-

body has got his point of view. Now, Shri
Akbar Ali Khan.

SHRI AKBAR ALI KHAN:

Mr.,
Deputy Chairman,

[RAJYA SABHA]
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recognizing the delicacy and importance
of the problem of Telengana and Andhra
Pradesh, they have fixed this debate. I am
glad to say, by and large, the standard
of debate has been very high and has been
helpful to find a solution in good spirit
and in a very brotherly manner.

Now, Sit, I would just mention one
or two things because probably 1 am the-
only person who was in that meeting when
this ™gentlemans agreement was signed
in 1956. Sir, two things are very clear.
One was that the Fazl, Ali Committee
unnimously had recommended that Telen-
gana should be a separate State for five:
years and after that if a two-third majority
desires, then the integration could come
in. Let it be very clear. The other thing
was, the decision of the High Command,
the Working Committee of the Congress
which resolved that if the decision of the
Fazl Ali  Committee was unanimous,
in such a situation the Government of”
India would not interfere with that re-
commendation unless the people unani-
mously ask for the change of that decision.
In that connection, Sir, there was a
separatist movement for telengana when
we had, more or less, final talks with the
late Prime Minister—I was there Shri
Ranga Reddy was there, Shri Chenna
Reddy was there—and he appealed to us
in the greafer interests of India and the
Telegu speaking people to join Andhra and
said “‘let us work together, let us try this

experiment instead of joining  after five
years.”
Sir, considering the question that all

Telegu-speaking people should be one—it
is true that we should be one but we had
been divided for the last 200 years—so
it was the desire, unanimous desire, from
all sides that there should be one State
but at the same time it was felt that on
account of this long period, certain
customs, certain  conditions have arisen
apart from the backwardness which
do require certain adjustments. Then Sir,
I tell you, just like brothers, we sat in
the Hyderabad House. There was a gentle-
man’s agreement. Now people try to find
out, well, this condition is not there,
that condition is not there. The Supreme
Court has also come on us saying that
it does not conform to the provision of the
Constitution. In the brotherly spirit, we
entered into that agreement and it was a
question of confidence between two brothers
and that was finalised. I would also

Sir, I am grateful | remind my friends to remember the speeches

to the Parliament and to all concerned that | that Shri Gopala Reddy, Shri Sanjiva.
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Reddy and other leaders who were the
prominent leaders fthe Andhra Assembly
gave at Kurnool, where they said ““We
will give more than this gentleman’s
agreement”’. We 1rill really treat them as
our broihers. WI atever it is, Somchow
that gentlemen’s . greement was not kept
wup. And as pointed out by Mr. Raju and
by some other Mer \bers, many lapses have
come in. Let me tell you that I do not
blame my Andhra brothers for that.I am
equally guilty, Mr  Raju is equally guilty.
All the Telangan leaders, all the Tele-
ngana Ministers, 1llthe Telengana M.P.s
and M. L. A_s are qually guilty. We were
not alert. We we ¢ also indifferent. We
were also not caerli1l to see that everything
went nicely. To 'hat extent I do not ap-
portion the blane. Ithink wearealsoto
‘blame. Now the quiestion is we have to find
out some way ou how and where we can
live with the sam : brotherly feeling. You
know here and outside I have expressed my
view and I am d finitely of the view that
we should live tog :ther but only if you res-
tore confidence. I do not agree with some
of my freinds wh> said that this has been
a cooked-up mcvement. No. My own
reading is—altho gh I do not agree with
it—this is a gem ne movement and what
Mr. Raju has cxp essed is a genuine feeling
of the people of T elengana.

SHRI V. B. RAJU: S8ir, you will
excuse me for a small interruption. If
anything has becn exaggerated here, we
may be kept asid and let a House com-
mittece consisting of Mr, Chatterjee,
Mr. Bhupesh Gup a and some other friends,
tour the State ad study the situation
there and let then suggest to us if we have
exaggerated even a bit of it. We agree
to be kept out.

SHRI AKBAR ALI KHAN: As I said,
so far as the que tion of the feeling of the
“Telengana peopl: is concerned, myown
reading is that a fecling for separate Tele-
ngana is strong.

SHRI K. P. SITBRAMANIA MENON:
Our party unitis herein Telengana and...

SHRI AKBAT ALI KHAN: No, Mr.
Menon. I am n it yielding. Please do not
interrupt.

SHRIK.P.SUBRAMANIA MENON:..
it is very much ir the know of thesituation
-there and we ha e expressed our view, We

do not have to tour that place.

B
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SHRI AKBAR ALI KHAN: I want to
express the feeling of the people there as
I studied. And what I am afraid is that
if a realistic approach is not there, there
will be more sacrifices, there will be more
bloodshed, there will be more difficulties.
and in 1972 I am not sure what the result
will be. My assessment is that 8o per cent
or more ol the Telengana people will
support a separate Tclengana.I donot
want a separete Telenvana. But I think
the statesman like view demands, wisdom
demands, that we sit together and try
to bring about some solution which would
be in the interests of both the regions and
which at the same tiime would not create
a bad feeling and lead ta a separate State.
That is my approach and regarding that
I would not go into details because we have
already sat late. I would give only two
things which I demand the Home Ministry
should give its immediate and practical
attention to.

SHRI A.P. CHATTERJEE: What is
your suggestion ?

SHRI AKBAR ALLI KHAN : I am
coming to that. One thing is this. We de-
cided six months back in the Clonsultative
Committee representing all political parties
that there should be a round-table con-
ference immediately called. Mr. Chavan
was presiding over that meeting. I do not
know what the position now is. According
to our understanding, the unanimous
decisions of the Consultative Committee
are obligatory and the Government has to
implement them. My point is let not only
the Teleanganga leaders, but the Andhra
leaders also come and sit for discussions.
I do not agree that only the Telengana
leaders be consulted because the other day
when I was speaking in connection with
the functioning of the Home Ministry,
Mr. Chavan said, “Well, we met them”.

SHRI A. Y. CHATTER]JEE : That
will be injecting life into a movement
which i3 already beaten out.

SHRI AKBAR ALI KHAN : No,
you are wrong there, Mr. Chatterjee.
You come with me...

SHRI M. H. SAMUEL : The Prime
Minjster had called a round-table con-

ference last year and hammered out
some proposals.
SHRI AKBAR ALI KHAN : 1 am

coming to that.
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MR. DEPUTY CHAIRMAN Mr.
Akbar Ali Khan, you have got very little
time,

SHR1 AKBAR ALI KHAN
about these interruptions ?

What

What 1 submit is that the Prime Minis-
ter wanted this conference, but that was
a separate thing. I do not think there
was a meeting—I ame saying this subject
to correction —where the Andhra leaders
and the Telengana leaders sat together
and tried to discuss the matter. No.
From the very beginning. since March,
1969 when the PGC meeting was held
in Hvderabad which was attended by
about 500 people from both the regions,
1 said and 1 repeat today that itis a matter
of two brothers and neither the Central
Government nor the State Government
will be able to do anything, let us sit
together, some representatives {rom the
Andhra region and some representatives
from the Telengana region, and try to
solve this problem. And I stand by it.
Since things have not come in that way,
I demand from the Government of India
that a round-table conference of the
leaders of both the regions should he
immediately called under the chairman-
ship of the Home Minister or the Prime
Minister. Now, it is true that the Prime
Miniser and the Government of India
have discussed this matter and the latest
situation is that the 7th March, 1970
announcement has been gazetted in which
more powers have been given to the
Regional Committee. My own view is,
let them sit together and consider these
powers. Now, they have left it to the
discretion of the Governor which I do
not want. (Interruption) Bat 1 am sure
when the leaders of both the regions sit
together and have this befor~ them,
I have no doubt that they will come to
some settlement. Let the Government
make the dicision of the Telengana Com

[RAJYA SABHA]

mittee obligatory, statutery, if necessary,
oy an amendment of the Constitution.
That is my practical proposal and I do
hope that they will give consideration
to it.

SHRI M. H. SAMUEL : Why do
you object to the Governor being given
the discretion in the matter?

SHRI AKBAR ALI KHAN : It is
because we know what the pmmon of the |
Governor is. You must remember that)] |
I will have to go to the people to tell them r
nd satisfy them. Even the Ministers:
nnot ge and address nublic meetings .. |
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must finish now.

CHAIRMAN : You

SHRI AKBAR ALI KHAN : And
T am grateful to Mr. Raju: although
his other triends want a separate State, he
suggested a suyb-State. I amsure I will be
able todosomething, though I donotwant
to say positivelv, these powers are g.ven
constitutional and statutorv authority; in
that pusition we can face the public, Mr.
Raju will face the public, but T know
we will have d.fliculty. But as we have
heen working for so many years in publie
bie we will be able to do something.
It is true as Mr. Bhnpest Gupta suggested...

(Interruptie By Shri A. P. Chutlerjee)

MR. DEPUTY CHAIRMAN - No
interruptions please.

SHRI[ AKBAR ALI KHAN lease
sit dowa, Mr. Chatterice. If you dv not

understand, please keep quiet.

What I want to say is that we have an
uphill task and if they do not do it now,
in 1972 they will repent it. All my
triends here may please take this warning
from me because in tha! ecnse probably
a separate Telengana will be unavoidable,
and I want to avoid that and in order
to avoid that, let us come and sit together
and come to some amicable conclusion.

SHRI A. P. CHATTERJEE : I rise
on a point of order. My point of order
is this. It is a point of procedure. For
how many minutes did Mr. Akbar Alj
Khan speak? The point is this .

MR. DEPUTY CHAIRMAN : I will
tell you, he has spoken lor twelve minutes
and I reminded him three minutes earlicr,

SHRI AKBAR ALI KHAN: : Let
s not waste the time now.
SHRI A. P. CHATTERJEE : My

point of order is this. 1 was speaking on
behalf on my party and T was the -ole
member of behalf + i’ my party and [ was
giving my own party’s attitude to the
problem. Mr. Akbar Alr Khan is a
member on the Congress Party and the
Congress Party’s attitude has already
been made known. And now you gave
him twelve minutes without disturbing
him. When T had lmrdly spoken for
ten minutes you rang the bell. I am
only drawing vour attention to it. You
gave one hour to Mr. Raju. .
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MR. DEPUTY HAIRMAN : I was
not in the Chair. T think the Congress
Party was entitled to two hours but jt
took only 64 mi; utes.

SHRI A. P. CHATTERJEE °: Why
did you give mor t'me to Mr. Raju?
Sir, it seems I hav: been misunderstood.

MR. DEPUTY CHAIRMAN
cording to the al otment of time your
party would have got ten minutes and
even then you ar: making allegations:
this is not prope .

SHRI A. P. IHATTERJEE : Sir
you gave one hour to the man who began
and when 1 was {iving my party’s line,
you rang the bel when I had hardly
spoken for ten m nates. I express my
dissatisfaction over it. I am of course
bound to obey 1ou.

MR. DEPUTY CHAIRMAN : Un-
fortunately you arc not obeying the Chair
while speaking.

SHRT AKBAR ALI KHAN : I think
the Chair is no responsible for this.
I am responsible for it because I was
in the Chair and " gave that much time
to Mr. Raju bec ase I thought he was
representing that school of thought.

SHRI A. P. C IATTERJEE : I also
represent a schoo of thousht and this
school of thought we have been repre-

senting since 1(6g.
MR. DEPUTY CHAIRMAN : Mr.
Villalan.

SHRI THILL'I VILLALAN (Tamil
Niudu) : Mr. D suty Chairman, when
our hon. friend. ! hri V. B. Raju, argues
the case for a sejarate Telengana. I wee
a very good lawy r arguing a very good
case. He advanc:d argument alter ar-
gument to justify tne demand for a <eparate
‘Ielengana. 1 heord with, rapt attention
all the arguments advanced by the other
Members also.  MNobody denies the back-
wardness of Telengana: nobody denies
the genuine grievinces put forth by our
friend. Shri V. B. Raju.

SHRI  SANC A NARAYANAPPA
(Andhra Pradesl) : They have taken
Rs. 22 crores {frcm the QCeniral Govern-
ment to remove backwardness and still
it Is sa.d that Huckwardness continues.

SHRI THILT A1 VILLALAN : Sir,
I may be alloweit to have mv say without

1 Ac’
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any ,uterruption Dy any member. My
subniission would be that the demand
ol the people of Telengana would be
clearly understood it I read the following
pawage from this hook ‘“The Telengana
Movement” and I wouid seck the indul-
gence of the Hou e for doing sn. Tt says:

“The problem is to see whether
Telen~ana wil! posc a threat to national
interration. Telangana it not the
sole example of a historical sub-culture
suffering under a1 new type ol admiuis-
trative and constitutional reg.moentit'on.
There are several such sub-cultures,
like the Vidarbha in Maharashtra,
Saurashtra in Gujarat, Maodhya Bharat
in Madhya Pradesh, Jharkhand 1n
Bihar, Coorg in Mysore. Jammu in
Kashmir and scveral such attitudinal
sub-cultures in the bigger States like
U.P., hadhya Pradesh and Rajasthan.
The fear; of the many are counter-
balanced by the hopes of others. In
such a situation the point ol relevance
is to find out a solution unot for Telen-
gana alone but for all such other sub-
cultural  units which are suffering
and grumbling in the present set-up.
Several courses are open to mect this
challenge. The problem is not a re-
g onal onc and to identify it with re-
gionalism will be as erroncous as to
identify it with natjonal dicintcgration,
for regionalism is the latest casualty
of ideological confusion in India. Te-
lengana, politically speaking, is not
a problem of national disintegration
or mtegration, but a problem of national
reorganisation. It therelore cannot be
called subversive, disintegrative or anti-
national, unless of course naticnal in-
tegratton is ecuated with the perpetua-
tion of the status quo, a pscudo-political
wnity and annihilation of these at-
titudinal subecultural autonomour units.
Such an equation cen find any sert
of justification, moral, social, political
or economic, only in a vociety where
people have been reduced to servility
under a strong and corrupt and demora-
lising establishment.

* * * *® *

Teleng:a therefore . & beg nning
ol national reorgani<aticn. The argu-
ment from history carnot hold because
historical achievement 1s alwaye subject
to hictorical reversal. There is nothing
like permanence jn hittery as well
as societv. History has to change,

" if the changes are compulsive and such
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compubiive reasons seem to be quite
obvious in case of Telengana. The
arguments of the economic viability
are equally tritc. Any State is not
viable by itsell cconomically or other-
wise, it is viable by the will of its pcople.
Telengana is a sad evample of political
failure 1n our national life. It has
proved that the paps hetween our insti-
tutions’ processes and procedures, and
between our chesished goals of social
justice, equality aad progress is quite
wide. It shows how manipulative poli-
tics can throw back millions of people
in the process of development. The
wound: in case of Telengana are too
deep to be healed by remedial measures
for they have become permanent
through historical perpetuation.
Telangana therefore needs a surgical
treatment of which separation may
be one of the parts. But the remedy
suggested in one case may not be appli-
cable in others. The other sufferers
like Telengana may receive political
treatment according to their individual
poltical diagnosis Telengana there-
fore cannot be made a scapegoat fm
the prophets of national doom or the
champ;ons of status  que, conformism
and establ:-liment. In a dynamic de-
mocratic sociely change isan inevitable
consequence and those who (ail to
see the writing on the wzll are either
washed away in tide of change or are
thrown into oblivion by tine. The
wisdom of any society and of its lcaders
lies in their capacity not only in anti-
cipatine change but also in guiding
the lines of change in suth a way that
the basic values of that society are
" not lost. How Telcngana as an attjtu-
dina! sub-culture will preserve its iden-
tity will not be decided as much by
what the nation thinks aboutir, or by
considerations of viabilifv or economic
feasibility or administrative conven-
ience etc., as by the ways and widsom,
through which the people of Telengana
will find a meaning in the present
wind of political change.”

From this, Sir, we find the real mind
of the people; they want remedies for

their grievances. (Interruptzon) You can |
get a copy of the book from the sponsors [
of the maoverent, if you like. So, Sir, |
my submission would be, the solution |
suggested by the people themselves is’
there; that s the demand for separate

Telengana. Our hon. friend, Mr. V. B. |
Raju, was very heritant in suggesting his |
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own view or solution for this problem.
He often says it is the demand of the people,
it is the demand of the people; I am for
ntegrated Andhra but the people demand
it. Anyhow, Sir, the position is this.
The patient is now coming foiward to
prescribe the treatment he wants. Why
has this situat.on arisen? It is because
the agony ol the disease is Lot felt v the
doctor or his own relatives, The aeony
of the disease is not removed by any treat-
ment, whether it is medicinal or surgical
but the patient is feeling the acony of the
disease. the pain ol the ditease and ne
doctor is prepared to attend. Then he
says, you give me some pills, you give
me some medicines and then he goes to
the exireme extent and says, you do soms
operation, you do some surgical treatment
to remove the pain. That is the real
positicn. And who is the doctcr? The
doctor is the Central Government. It
is alwavs dzlaying the solution of problems.
For the past two years we see in papers
that there are four or five burning problems
in the country and one among them is the
Telengina problem. Chandigarh, the
Central Government should decide, Telan-
gana, the Central Government should
decide, the Privy purse, the Central
Government should decide, but the doctor
always delays. Delay is always dangerous.
You know, Sir, in the field of judiciary
there 15 one maxim, justice delayed is
justice denied. My point is this and my
accusation is this. If the Goverument
takes proper steps at the proper time
there will be no such extreme step by the
Telenagna people.  You know, 1 am one
of the advocates for separation from the
country {tself; we were once, not now.
But I mys:If feel that this i« not the treat-
ment required for the Telengana people.
For a mere headache there is no necessity
for an operation, for a mere flu attack
thereis no necessitv for a surgical operation.
But the demand is there because the pain
is so much. That is why they demand.
Because patients are not doctors, they do
1.0t know the nature of the treatment re-

cuired for them. They want to be
relieved from the pain, so th-y want a
surgical operation. Thereforc my sub-

mission would be that a proper treatment
should be given by the Czutral Govern-
ment,  They have {ziled in this and that is
why the extreme stand (s taken by the
people of Telengana. I would request
in this connection that the people of
Telengana should wait. This is all due
to non-implementation of the terms of
the gentleman’s aercement. Of course,
nowadays gentlemen are very rate in the
country. That is why the terms of the
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gentleman’s ag "eement arc not honovred,
and are not in plemented. We can have
some othet howourable men’s agreement
to settle this problem of Telengana
within a short time. With these words
1 couclude, Sir.

SHRI MUL {A GOVINDA REDDY
(Mysore) : M . Deputy Chairman, Sir,
it was expecte: that the Planning Com-
mission would look into the regional
imbalances in the different States and
chalk eut a sc'ution for removing these
regional imbal nces. What has hap-
pened in Telingana is that that area
which was barkward, which was neglected
under the rule of the Nizam, was not
given proper & -tention. The SRG had
recommended hat this Telengana area
should be a sejarate State for five years
and afterward: if they so desired they
can merge with  Andhra but at that
time good :ense prevailed on  the
leaders of bcth the parts, Telengana
and Andhra 1 -adesh, that they should
come logether .nd that they should form
Vishal Andhra. 1 was one of the persons
associated with that. Mi. Raju was also
there on the Yishal Andhra Committee
and Vishal Aadhra came into being.
While this Visi al Andhra came inmo being
an agreement was signed and safeguards
were incorpor. ted in the Constitution
but unfortunate y those terms of the agree-
ment have not neen fulfilled at all. There
was an agreen ent that the Government
services in Tv engana should be given
proper protecti n; there was an agreement
that the incon = derived from Teicngana
should be spei t jor the development of
Telengana; the e was an agreement that
a Regional Cot ncil should be constituted;
there was an a 'reement that there should
be a Deputy Ch :f Minister from Telengana
if not a Chief Minister from Telengana.
But only once here was a Deputy Chief
Minister from Telengana. So from the
very beginning till 196g these terms of
the agreement vere never fulfilled by the
ruiers of Andh: a.
they did not ag ee to implement the terms
of the agreemcut to which the; were a
party. Apart fiom this, the regional imba-
lance that was there in Telengana was not
properly lookec after and proper solutions
were not found to solve the backwardness
of this area and as has already been pointed
out by some fiiends even in the services
their grievance: were not met. They were
not g.ven prope * opportunities with regard
to promotions, with regard to increments,

<ete.  So this culminated in the agitation

"

It is unfortunate that I
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which was started in the carly part of
196g. But what has happened. I do not
agree with Mr. Chatterjee and others
that this was a propped up agitation;
this wac a genuine agitation. Thi: has
go* tl.e backing of the people oi the Te'en-
gana area. Schools were closed for more
than a year. Six'een lakh school and
college students boycotted the schools
and colleges for nearly a year. The police
resorted to firing more than 200 times
and more than 300 people died on account
of police firing. Today, Sir, prohibitory
orders are in force in the cities of Hydera-
bad and Secunderabad for the last ome
year or so. The Assembly cannot meet
freely; the Members of the Assembly
cannot move about freely. Even the Chief
Minister and the Ministers of the Andhra
Pradesh Government cannot move about
freely. They have always to be accom-
panied by the police force  That iz the
situation 1 Telengana. What I am dri-
ving at is that this demand for separate
Telengana 1s backed up by the entire
people of Telengana. We may dispute
it but the fact is that it is backed by the
entire people of Telengana. So what is
the .olution for this ? The grievances, the
real grievances of the peasantry of Telen-
gana, the real grievances of the middle -
classes in Telengana should be met. And
they have not been met. The announce-
ment made by the Prime Minister with
regard to the eight-point programme has
no' met with the acceptance ot the leaders
of Telengana.  The unanimous Resolu-
tion o! the Consultative Committee of the
Home Minisury which had :aid that a
round-table conference should be convened
to thrash out this problem once and for
all has not been respected. So much so
there is a crisis of confidence. The people
of Telengana have lost confidence in the
rulers of Andhra Pradesh; the people of
Telengana have lost confidence in  the
Centra! Coverpment as well. It is the
bounden duty of the Central Government
to sce that the Clonstitution is properly
implemented, that equal opportunities are
provided to al' sections of the people.
So this demand has grown in strength
and in depth and therefore it 15 wrong
o brush it aside saying that it is a move-
ment backed by disgruntled politucians.
There might be disgruntled politicians
and always the disgruntled politicians will -
try to fish in troubled waters but this is a

' movement which is backed by the entire

people of Telengana. Schools have
been closed, colieges have been closed,
factories do not function and people cannot
move about in the Telengana area. Thay
is the nosition, Therefore I suggest thag
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an immediate solutuion should be found
for this problem. A round-table conference
of leaders o* all political parties and leaders
of both the regions should be convened. |
Parliament cannot sit idie in this matter.
We cannot be simply spectators of what is
happening in Telengana. i

[Thre Vice-CHARMAN {SHRI AKBAR ALl
Kuan) In the Chair]

You must take into account.the feelings
of the Telengana people when you find
a solution. It is the bounden duty of
this Parliament to find a solution. A com-
mittee of Parliament should go to the
Teleagana area and see for itsell the hap-
penings that are taking place in Telengana.
We should also try that this Committee
meets leadess of political parties, leaders
of Telengana as well as of Andhra region,
and they should formulate a solution |
which should be acceptable to hoth the |
regions, That is my suggestion.

Thank you.

SHRI CHITTA BASU : Sir, I think
I am .he last speaker.

THE  VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : No, there is one
more, Mr. Mallikarjunudu. I hope that
yotcx1 will both co-operate with the House
and. . .

SHRI CHITTA BASU : You cannot
expect my co-operation alone. Since you
disregard our plea for co-operation you
cannot claim co-operation from us. You
did not co-operate with me.

Mr. Vice-Chairman, as you know, I

[RAJYA SABHA]

am one of those who helong to the main-
stream of the democratic mass movement
of our country.  You know that I am one
of those who have never approached a .
problem from a parochial or communal
or a regional point of view. But hereis a
problem called the Telengana problem
which has been described by many as if
itis a parochial problem, asifitis a regional
problem, asifitis the result of a fratricidal
war between two groups of people helang- |
ing to the same State. Permit me to staice |
that it is not* such a problem. Had it been
a fratricidal war I would not have come
torward to take part in the debate at all.
I would have condemned it with all the
emphasis at my command. Sir, since I
have not got much time at my dispo-a'

I will only discuss the most relevant and‘
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. the most jmportant points which are I

think related to the present issue. As you
yourself have mentioned while you were
speaking the merger of Telengana and
Andhira was no' merely on the basis of
the SRC recommendations. If you accent
that the SRC Repori was the basis for
the reorganisation of the States of India
the matter would have been entircly di-
fferent. But history shows—and I have
got all the documents at my disposal to
prove-—that it was a merger between Telen-
gana district, and the Andhra region on
the basis of certain pre-conditions. As a
matter of fact, if you permit me to read
the relevant portion of the SRG’s recom-
mendations you would naturally find that
the SRC recommendation was not for
immediate merger. The merger was to
be made after same time after fulfilling.
certain conditions. I read paragraph
386 of the SRC Report

“Tt will be in the interest of Andhra
as well as of Telengana . . .

And this is for Mr. Chatterjee to note.

¢ ..if for the present Telengana area
is constituted as a separate State with a
proviso  for unification with Andhra
after the general election likely to be held
in or about 1961 if by a two-thirds majo-
rity the legislature of the residuary
Hyderabad expresred itself in favour
of such unification.”

Naturally there has never been any
pre-condition for reorganisation of any
linguistic State in any part of the country.
Again, I would say that in the reorgani-
sation of the States the SRC’s recommen-
dation has not becn the last word. FEven
after ihe reorganisaton of Punjab as a
bilingual State there has been Haryana,
therc has been Nagaland, there has been
Meghalaya, 1 think the recommendation
of the SRC i¢ not the last word in the
matter of reorganisation or reforming of
the Siates in the cowntry. Anyway, Sir,
as you have pointed out rightly and
as many other Members have also pointed
out rightly, the merger took place on the
basis of certain pre-conditions and that
pre-condition was the gentleman’s agree-
ment. Whe'her they were gentlemen or
not is a matter that can be discussed.
Since I do not belong to Andhra State
I have got no personal likes or dislikes of
any ol these so-called gentlemen; nor am
I associated with either this faction of the
Andhra politics or that faction of the
Andhra politics.  Therefore T have no
predilections with regard to the internal
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politics of Andhra but I have got facts to
suggest that the ¢ has been voilation,
viglent violation of this  gentleman’s
agreement. 1 thii k you would not permit
me because my t me is very short but I
have a cataloguc or a list showing how
each and every it m, how each and every
clause of this ger leman’s agrecment has
been honowied nore in breach than in
implementation.  Mr. Raju might have
mentioned some but the major question
ix regarding serv ce guarantees and the
income which is leiived from the Telen-
gana region to b- spent on the develop-
ment of the Telengana area. Apart from
other things, thes two constitute the most
important points f the gentleman's agree-
ment. Sir, it ha been found not only by
the  Andhra P adesh Members of the
Assembly or th: Ministers there but
also by the Comittee set up bv the Go-
vernment. And the person who was
authorised by the Comptroller General of
India has also fo .nd that there have been
surpluses of Tel ngana which ought to
have been <peat for the development of
Telengana hut which have been diverted
to the Andhra -egion and the amount
which they have calculated—Mr. Kumar
Lalit says—is 1(s. 46 crores. This is
based on some criteria but if certain
other criteria a e accepted it comes to
Rs. 8o crores or snmething more than that
as has beep sugyested by the Regional
Committee for TIelengana.

LIS . 5 - i

AL}

7. P, M.

Now, the Bhary:ava Committee was there.
They also said t1 at the surplus was to the
tune of Rs. 28 c'yres. I have got no time
to elaborate, bu hecause of this diversion
of funds derivid from the Telengana
region—it was . surplus region before
the merger and the Aundhra State was
deficit by Rs. ¢ crores—there has been
a different kind of development pattern
in agricalwre, i1 industry, in education,
in irrigation, in the use of inputs for the
development of griculture. T can show
by facts and fig re< and everybody knows
how a different pattern of development

was there  bew .cen the region of Telen-
gana and the 1egon of Andhra. Now,
the question corwes. In spite of all these

things, the Gove nment of Andhr. Pradesh,
and the Goverrment of India remained
silent over wh..t was happening there.
It has "0 be borme in mrnd that it was
not merely a gentleman’s

but it also got some statutory
way of the Pub ic Employment (Require-
ment of Residence) Act, 1957 and article
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371 of the Constitution was amended
to give the gentleman’s agreement statu-
tory shape and the Telengana Regional
Committee was set up. The gentle-
man’s agreement was also given some
statutory shape. In spite ol this, there
was no parity ol development between
the two regions, although it was agreed
upon the gentleman’s agreement and
subsequently given statutory shape. This
has become the root cause of the unrest and
dissatisfaction of the peaple of Telengana.

Now, some of our friends have said,
particularly Mr. Phupesh Gupta and
Mr. Arun Prakash Chatterjee, that the
movement which has been launched by
the people of Te'engana is not a popular
movement or a people’s movement.
Because his communist party does not
support it, because Mr. Bhupesh Gup'a’s
communist party does not support the
movement. thev have come to this con-
clusion.  Any movement which is not sup-
ported by the communist party is not
a popular movement.

SHRI A. P. CHATTERJELE : I think
Mr. Chitta Basu is distorting what we
have said. We have said that this is
certainly a movement, but it 15 a mis-
guided movement, it is a moverment by
the youth and students in the inrecests
of the landlord bougeoi: chque.

SHRI CHITTA BASU : Do not come
to the conclusion that any movement
which is not supported by the communist
party is not a people’s movement. I
cannot help you.

SHRI BRAHMANANDA PANDA
(Orissa) : Because the Shiv Scna is not
supported by the communist parly, do
you mean to say that it is not a popular
movement ?

SHRI CHITTA BASU : It wuuld
be wrong to say that. It would be ubso
wrong to equate the Shiv Sena movement
and the Lachit Sena movement with
the movement of the Telengana people.
Tt would be absolutely wrong, because
the Shiv Sena movement is based on a
particular thing, wheieas the Tel.cx}gana
people’s movement has as its aim a diflirent
jome. They want justice,. They want to
| remove regional imbalance within the
framework of the Coastitution.

SHRI A. P. CHATTERJEE : What

agreement, | about the Telengana movement, which
shape by !in the name of a separate Telengana,
"is raping women and scrawling obscene

“things on the walls?
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unjust.

SHRI CHITTA BASU : This is a
very serious charge. Mr. A. P. Chatterjee
-does not know where Telengana is. I
know where Telengana is and I have
myself taken the trouble of traveliing the
different districts of Telengana in cognito,
not letting it known to the people that
I belong to a particular party, that I am
a Mrmber of Parliament, that [ have come
to discuss things with them. 1 saw with
a great sense of pride peasants and workers
in their thousands courting arrest. The
Government could not get them artested
and take them to jails. Schools and
colleges were converted into jails. For
one vear or for more than eighteen months
all the educational institutions were either
converted into military barracks or jails.
There was a huge mass upheaval and if
I may be permitted to say it, he has brought
in certain things, whether the Birlas have
financed it, etc. It is reported that
Mr. Justice Basu is also to a certain extent..

THE  VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : Please leave that.

SHRI CHITTA BASU : All these
extraneous matters are brought forward
in order to divert the attention of Parlia-
ment fromn the real issues involved. There-
fore, T seriously disapprove the characte-
risation made by Mr. Bhupesh Gupta or
M-, A. P. Chatterjee as regards the move-
ment of Telengana. It is a genuine,
people’s, democratic movement, for the
fulfilment of the hopes and aspirations

of the people of Telengana. It is a part
of the vast, democratic movement in
our country. As one of those who

have ever defended democratic movements
in the country, I am proud of the movement
launched by the people of Telengana.
It is not a fratricidal war. It is rot a
movement launched by the vested inte-
rests. It is a movement by the Telengana
people for a new Telengana to bt built
by the workers and peasants, not in the
interests of the Birlas or the Tatas or
the vested interests. It is the new genera-
tion which can bring about the rebirth
of Telengana and with the coming into
being of a new Telengana the hopes
and aspirations of millions of people of
"Teclengana, whom we have denied so far
opportunitics, will be fulfilled.

[RAJYA SABHA]

|

|
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: This is very | problem without separation. He has spo-

ken very much about the integration ef
the pation. Is it not his party which
suppotted the Muslim League to have
Pakistan on the basis of communal slogans
and on the bas’s of religion? They always
speak and wax eloquent about the inte-
gration of the nation. The Telengana
people do not want to go outside the
framework of the Constitution or outside
India. They want to have an Assembly
of their own, a High Court of their own,
to shape and frame policies of their own
tor the development of their own area
in the interests of the workers and peasants
and the toiling millions in that part of
the country. Where is disintegration in
that? Where is the divisive force in
that? I do not find there is any divisive
torce in that. Are they going to take
a portion of this country out of India?

Are they going to declare freedom?
No. They want to have the constitutional
safeguards. They want to have the rights

guaranteed by the Constitution as free
and equal citizens of this country. There-
fore, I think that kind of divisiveness
should not be imported into this, if you
really want the integration of the countrv.
You cannot have integration of the country
by means of majority, by brute majerity
votes, nor can any democtatic and mass
movement be  annihilated, suppressed
and silenced by the sheer force of the
police or by the prestige of the Chief
Ministet of any State. Therefore, if
you are really interested in emotional
integration. ..

SHRI A. P. CHATTERJEE : What
is the solution?
SHRI CHITTA BASU : It is through
the fulfilment of the hopes and aspirations
of the people of the region which can
cement integration, which can cement
the unity of the people of Andhra. I
do pot find any reason why the Telengana
people should not have one State. If
the Hindi-speaking people have got four
or five States, although they speak the
sam¢ language, what is wrong if the
Telugu-speaking people, for admiristra-
tive reasons, for some genuine and legid-
mate reasons, organise themselves into
two separate admiristrative States? Does
it dwindle the sense of unity of the Telugu
people? Does it in any way hamper the
growth of the Telugu culture or in any
way tarnish the unity, traditions and the

Now. the question comes, what is the | magnificent and splendid history of the

solution?

I would have been glad if]*'Telugupeople?
there had been a viable solution to the | by having

Idonotthinkso. Merely

a separate administrative
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apparatus the ur ty of the Telugu culture
the flowering «f{ the Telugu culture,
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or he has taken the trouble of going through
the report of the Committee of jurists

the tradition of .'s magnificent splendour, | on Telengana safeguards, the Wanchoo

if 1t be so, is i1 no way affected, is in | Committec.

no way tarnishc 1. Therefore, the unity | read it, you will find that they had said
of the Telugu pcople would be here, | that constitutional

If you have the time ‘o

amendment

is not
shall be here an ! bave to be here by the | possible because we have to amend article

fulfilment of th:

hopes
of the people.

and aspirations

SHRI BRAH vIANANDA PANDA :!

Will you agre. to Calcutta havirg a |
separate  State?

: !
SHRI CHIT 'A BASU : I think the%
people of West Bengal cannot be satis-l
fied by raising ti.is kind of slogan, because |
you have not u wderstood thz basic point
here. The S.R.C. has not said that
Calcutta should have a separate State.
The S.R.C. ba 1ot said that the rest
of the portion »f West Bengal will not
receive justice rom the Government of |

the day. \

\

SHRI A. P. CHATTERJEE : Jalpai- |
guri and Alipur Dooar which are separate |
from the other parts of West Bengal,

would you ask for a separate State for
them ?

|

THE  VIC :-CHAIRMAN (SHRI '
AKBAR ALI :JHAN) : Mr. Basu, you |
have only thr*e minutes more.

|

SHRI CHI?T.\ BASU : Only one
last point in coclusion. I refer to some
constitutional a nendment to provide the
safeguards. Tt : hon. Member, Shri Bhu-
pesh Gupta, :iggested that the eight-
point proposal of the Prime Minister
corstitutes the bhasis of a solution. I
do not think s> because the eight-point
programme of the Prime Mintster is
couched, in t'e language of Mr. Brah-
mananda Redd ', proposes the same thing,
and approachc: the problem from the
same angle. The Regional Committee’s
powers are en.arged, but it remains to
be an advisory (Jommittee. The Governor
js to intervene only when there is a
difference betw en the Regional Committee
and the Coun- il of Ministers. This was

16(2) which cannot bc amended unless
we pass Nath Pai’s Bill restoring the

i supremacy of Parliament to amend the

chapter on Fundameatal Rights. Se-
condly, he has also taken the trouble
to say that if we amend in this way, then
we shall reduce this kind of safeguard
into an absurdity, that is, that kind of
safeguard can be demanded cven by a
taluk, even by a district, even by some
other smaller region. Therefore, consti-
tutional amendment as you suggest or
somebody suggests is not I think going
to guarantee the necessary safeguards
the people of Telengana demand. If
there is any other alternative, I am not
dying for separation. It is not a question
of dying for separation. If you can pro-
vide any other alternative which can
really,'genuinely, statutorily, constitutional-
ly guerantee the safeguards you have
agreed to give to the people of Telengana.
in 1956, I am not dying for separation,
because I am not really interested in the
matter of having that kind of approach
to satisfy the ingoism of somebody. Any-
way, I would appeal to the Communist
Party if they are really a Communist
party, if they really want that the hopes
and aspirations of the people are to be
looked after, then you have to move with
the people and bring about a solution
in amity and love. With these words
I conclude. Thetime isup for the Govern-
ment to provide adequatc constitutional
guarantees and safeguards or you will
have to agree to give them Statehood.
There is no other alternative.

SHRI A. P. CHATTERJEE : I can
assure him that our party is in the villages

and in the factories, among peasants and
workers.

SHRI K. P. MALLIKARJUNUDU
{Andhra Pradesh) : Mr. Vice-Chairman,
speaking as I do at the fag end of the

there in the g mtlemen’s agreement, tris' debate, I shall be not only the last speaker
“was there as | have mentioned earlier, | but the least speaker. I come from a
but that did .ot work. Therefore, that' region called central Andhra which is
safeguard can ot really guarantee the a part of Andhra Pradesh and which
safeguard the seople of Telengana want | is commonly known as coastal Andhra.
today in the ci ntest of the injustice being | I have been a humble Congress worker
perpetrated o1 them. Again he has! for the last four ‘decades. I had tbf‘ good
referred to the constitutional amendment, ' fortune of moving a resolution in the
I think he has been pleased to go through | composite Madras Legislature that the
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then composite province of Madras shou
be split up into four constituent linguist
units.
ported by the late Shri Jogayya Pantulu, !
the father of our revered President
India. Ever since I entered public bife
I had an idea that Telugu-speaking people,
wherever they, should be brought under
one political administration. With that
end in view ] moved that resolution and
it was passed unanimously by all the parties
concerned. I am sayiig all this not in
any spirit of self-praise but only to place
my credentials before the House to offer

[RAJYA SABHA]

W

|
c'
That resolution of mine was sup~|

of |

my views on tnis important question,

Sir, the Telugu language is considcrcd’

to be one of the most beautiful languages
of India. 1t is called the Italian of the
East. T can also tell you that Krishna
Deva Raya who once held sway over
the entire southern peninsula stated that |
Telugu was the best of all languages.
Apart from that 1 may also_quote the
opinion of one Appayya Dikshitar of
Tamil Nadu, who was a very great scholar
and a man of great erudition, who was
only considered next to Shri Sankara-
charya in the expounding of the Advaita
philozophy. He said “To be an Andhra
and to speak Telugu is not the result of
any smal! merit, it should be the result
of great Tapas.” That was the opinion
expressed by no less a person than Appayya
Dikshitar of great eminence. That is
the kind of language we speak, and we
feel justifiable pride in speaking that
Telugu language.

Then what about the character of the
people? Andhras, you know, Si.r, are
a virile people. It is not my testimony. |
It is the testimony of Muhatma Gandhi
when he toured the whole of India in the
year 1930. He made a remark that
Andhras are a virile people and that the
whole country expects much from them.
And that is the kind of people that live
in what is called the Andhra Pradesh.
And apart from that, in every polit'cal
administration, in every political regime,
tracing back to the Kakethiya Empire |
coming down to the present times, expect !
during the short period of 350 years during
the Nizam’s regime, all the Telugu-
speaking peoplc were under one single
administration. They were one politically,
culturally, traditionally and linguistically
also. And when these people are bound
by the ties of language, culture, tradition
and also by the ties of one political adminis-
tration, is it umieasonable for us to ask
that all the Andhras should be united

!
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and should pull together in thier political
development? That is my simple question.
So, T amin favour of an integrated Andhra.
I do not want that the Telengana people
should get separated.

Sir, T know that there is a sense of
injustice having been done to the Telengana
people. I do not know if it is done,
whether it is done wittingly or unwittingly.
If any wrong is donec to the Telengana
p:ople, I believe genuinely that it was
done unwittingly without any male fide
intention. Ifany such thing had happencd
to tho.e people and if we, from ths coastal
Andhra or from the other Andhra areas
are responsible, I apologise to them,
I beg their pardon., I want to atone for
all the happenings that caused some
discontent and dissatisfaction among the
people of Telengana. I am very sorry
for it. I appral to them in all earnestness
and sincerity that they should be one
with us. If any injustice is perpetrated,
let us remove it; let us come tlogether;
let us understand each other; let us remove
all the difficulties, all causes for discontent
and dissatisfaction. That is my humble
appcal to my Telengana brethren. We
belong to the same soil. We drink the
waters of those holy rivers, the Krizhna
and the Godavari. We are the sons of
the same soil. We are bound by so many
ties which I have already mentioned.
And under these circumstances, I earnestly
make an appeal to all my Telengana
brethren to forgive us if we committed
a mistake and live with us happily and
in a contented manner. That is my
humble appeal to the people of Telengana.

Then. Sir, with regard to the solution,
I agree with the one proposed by you,
Sir, and also by Mr. Mulka Govinda
Reddy. 1 have been entertaining this
opinion for so many months. Ever since
this agitation was started, I was of the
opinion that all these people should be
brought to gether at a round-table con-
ference and a solution should be arrived at.
In this connection, I want to say that
any attempt by any person to hold a
round-table conference will not succeed.
In my opinion, it must be convened by
the Prime Minister with all the authority,
stature and influence she has got. If
she calls a conference, I have no doubt
that it will succeed. It may take some
time. There may be difficulties. But
if a such a conference is convened by the
Prime Minister where all the representa-
tives of the political parties as well as
other leaders of the various interests
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are asked to m et and if they are hrought
together at a round-table conference
convened by tic Prime Minister, T have]
1o donbt that his question can be solved |
and will be solved.

1

So, with tl ase few remarks, I submit
that the Prim: Minister should take the
initiative tmm diately without losing time. |
1t is no use say ing that there is no problem. l
Thereisa prot em,itisan existing problem.
Let us not ijnore it. And once we re-
cognise that there is a problem, a remedy |
has got to be hund.  What is the remedy?
Acco-ding tc me, the conveaing of a
round-table onference by the Prime
Minister whe-e all the parties are repre-‘
sented is the only remedy that I can
conceive of. .

THE MINISTER OF STATE IN!
THE MINIS TRY OF HOME AFFAIRS '
(SHRI VID''A CHARAN SHUKLA) :!
Mr. Vice-Chiirman, Sir, we should all
be greateful o Mr. V. B. Raju for having
raised this di cussion and given an oppor-
tunity to hm. Members to voice not
only their op nion and views but by and
large, the vi ws of all the major political
parties and ilso of the nation. We all
know that w: have discussed this Telen-
gana questio 1 in this House several times
and the majr problems that have faced
the Telengana peoplec and the people
of Andhra ’radesh as such have been
discussed in great detailt and therefore,
1 do not propose to go into the merits
and demerit. of those questions which
have promp ed a certain section of the
people in T engana to demand a separate |
State.

Sir, this question has to be tackled
either as a p« |.1.cal question or an economic
question. nd T personally feel, and as
the speeche: ol other Members have also
reflected, that thisis essentially an economic
question, a question of development which,
of course, as times passed. assumed the
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shape of a political question. And when-
ever an ecoomic or financial question
or a quest on of development becomes
involved in a political controversy, then
it really lecomes a very complicated |
question and then the merits and demerits |
of that question are lost sight of and
political p:ssions and political rivalries |
come to the fore and disturb the entire
settlement ¢ nd this is what secms to have |
happened a far as this particular question |
is concernt d. \
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We know that a series of actions have
been taken by the Government of India,
and. on the advice of the Government .
of India, by the Government of Andhra
Prade:h. This has net been disputed
by anybody that some injustice has been
done to the Telengana region. Nobody
has even denied that they deserve specjal
consideration. This is conceded on all
hands, that the region of Telengana in
Andhra Pradesh deserves very special
assistanice and very special help to over-
come the backwardness that it has. It
has also been acknowledged “that things
which should have been donc in pursuance
of ag-eements and the varviou. under-
standings unfortunately were not done
because of various reasons. As one of
the speakers here said, even the people
of Telengana who should have LEeen
vigilant about their rights and the demands
that were made by them, were not very
vigilant about them. And I am not
apportioning any blame between the
Telengana peop'e and the Andhra Pradesh
people. But what T am trying to prove
here is that this question was more or less
neglected. But then when it came to
the fore, it started off as an economic
question and question of development
and got involved in a political contro-
versy and became a question of persona-
lities. Therefore. it is mnecessary that
this question is completely removed from- -
this angle of personalities and polit'c
and I am sure that the debate in this
House will help us to assess this problem
1n a proper light and that personalities and
politics will be shut away, for the moment,
so that we can really delermine our view
towards it.

Government here have thought very
deeply about this whole matter and we
found that certain very quick actions
were necessary. As you know, the press
communique of 18th February has laid
down the action that the Government
has taken and the Government proposes
to take. The Regional Committee has
been given very many additional powers.
Various Committres were set up under
the chairmanship of very distinguished
people of our country, with serving Judges
of the Supreme Court and the retired
Judges of the Andhra Pradesh High Court
and the GChiel Minister himself, many
other Committees of that kind were sct up
for the purpose of finding out what could
be done to answer the immediate as
well as the long-term necds of the people
of Telengana. Those Committee Reports
have been received, action has been initias
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ted. I would not be able to say whether
the action is quick and efficient on all
these question. May be there is slackness
© here and there and 1 can assure the hono-
urable House that we are keeping a watch
over it and we are trying to see that the
commitment that has been made by the
Andhra Pradesh Government at our sug-
gestions and the commitment made by
us are also cuickly implemented and
efficiently implemented within the time
that is requireds There should be no
undue delay in this connection because
the whole complexion has arisen because
things were not done in time there. I
would not attribute any motive to anybody.
And the general question of the State
reorganisation and the merits and the
demerits ol the lingui.tic States should
not be brought into this question. As
a matter of fact, it was because of the
national concensus and the national de-
cision that the linguistic States have been
formed in our country which is a milti-
lingual country. If the administration
cannot be carried on in the language of
the people, than we cannot profess or
practise democracy in a proper manner.
1f there are three or four major language
groups in a particular State, then one
of the languages will have to be used or
English, which is a neutral language,
will have to be used, which means a lot
of difficulty for all those who are con-
cerned in that area. Therefore, the lingui-
stic States are all right. Linguistic States
are not only necessary but they ultimately
strengthen the unity of the country.
There is no doubt about this matter in
my mind. As far as having more than

[RAJYA SABHA]
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Here, Sir, I want to again reiterate
the determination of the Union Govern-
ment to see that due justice is given to
the people of Telengana. We also want
to assure the honourable House and,
through the House, the people of Telen-
gana and Andhra Pradesh that we shall
be at the beck and call of the people of
Telengana so that all necessary help
that can be given by the Union Go vern-
ment is given to them through the Govern-
ment of Andhra Pradesh. We also want
to say that if the various schemes and
various moves that have been (nitiated go
through successfully, I am quite sure all
the legitimate grievances of the people
of the Telengana region in Andhra Pra-
desh would soon disappear and they
would find themselves as equal partners
in the State of Andhra Pradesh. There-
fore, Sir, I would without going further
into this matter, again rcquest the hon’ble
Members that they should convey the
feelings of this House, the concensus that
has deveioped during this debate to the
prople of Telengana, particularly, to
my honourable and respected friend,,
Shri V. B. Raju, who has come, I suppose,
especially to voice the feelings and senti-
ments and to represent the aspirations
of the people of Telengana, to tell them.
how the national representatives feel
about this question and what is the na-
tional concensus in this matter so that
they create a proper atmosphere for
amity, goodwill and combined develop-
ment of Andhra Pradesh. I am sure
you will join me and you will convey
my feelings to all hon’ble Members for
keeping a very high standard during
this debate and for doing an excellent

one linguistic States is concerned, nobody | job as far as this dealing and analysing:
says that one language group cannot | this particular matter is concerned. I

have more than one State, but it has to |
be seen whether that is justified, whether |
thatis in the interest of the people, whether |
it is really necessary or whether it will
really help if done in momentary passion
and momentary frustration? Have we
enjoyed what we have achieved alter’
long struggle and sacrifices which is an |
ideal situation or have we bifurcated our |
combined strength? I do not think it
will ultimately help the people either
of Andhra Pradesh or any other part!
of our country.
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would again like to thank Mr. V. B.
Raju for raising this debate here.

THE  VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : The House
stands adjourned till 11 A.M. tomorrow.

The House then adjourned
at thirty-(our minutes past seven
of the clock till eleven of the
clock on Friday, the 14th May.,
1970.



